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Suri BHUPESH GUPTA: Yes, seven
is equal to seven and zero js equal to
Zero.

\

Surr A, B. VAJPAYEE: But can
there be parity between the aggressor
and the aggressed? The Chinese forces
are nearby and we have been pushed
from that area. We wanted to have
check posts but the ., .

Mr., CHAIRMAN: I do not want to
discuss it and I do not want you to
discuss it now.

Saurt A, B. VAJPAYEE: 1 can
understand Mr. Bhupesh Gupta put-
ting 5 different interpretation on what
the late Prime Minister had said.
But we on this side of the House feel
that . . .

Suri FARIDUL HAQ ANSARI
(Uttar Pradesh): He may put any
interpretation he likes.

Mgr. CHAIRMAN: It is very simple.
The Government of India, the Mini-
ster has stated, is not committed to
anything. An exploratory enquiry
was made on the basis of equality at
zero. There is a proposal that there
should be no force, Indian or Chinese.
There is such a thing as equality at
the level of =zero. She suggested
“If It is zero, would you agree?”
They said: “If the proposal comes, we
shall consider it.” That is the posi-
tion. That is the end of it. Thank
you.

MOTION REGARDING RULES FOR
REGULATING THE PROCEDURE
AND CONDUCT OF BUSINESS
IN THE RAJYA SABHA —contd.

Mr. CHAIRMAN: We shall now
proceed to the discussion of the Rules
Shri Bhupesh Gupta.

Sart BHUPESH GUPTA  (West
Bengal): Mr. Chairman, this is a good
occasion that after so many years,
nearly twelve years, we are today
discussing the draft Rules which
should have been discussed much
earlier because the Constitution en-
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joined upon us to frame Rules of t};;s
House and by implication give up
whatever we thought should be given
up of the old rules which we had in-
herited from the British Parliamentary
system superimposed in our country.
This is a task which had been long
delayed but it is better late than
never. It does not speak well of our
parliamentary and public affairs that
a free Parliament and a free country
took so many years even to formulate
its own rules and had to live on for
twelve years—and no less—on what
had been handed out to it by a foreign
system. In this matter we can have
a little consolation in competitive
spirit when we know that we are in
the lead and the other House has not
even done that yet. I think the other
House will benefit by our collective
endeavours.

Sur A. B. VAJPAYEE: They have
already done it.

Surt BHUPESH GUPTA: No, they
have not done it yet. He comes frem

the other House. The law has not yet
been passed. Now

Surr A. B, VAJPAYEE: 1 am more
informed,

242

Surt BHUPESH GUPTA: Yes, he is;
sometimes he is not. He forgot the
Prime Minister’s speech just now.

We are now doing it. Naturally,
this is the only occasion when we can
discuss this matter and go deeper into
the question, analyse the problems of
the parliamentary system and its
functioning, venture to give our sug~
gestion and see where we stand and
how we should modify,

Sir, at the very outset I would like
to make some preliminary observa-
tions. Whatever the rules are, the
success of g parliamentary system lies
naturally in the success of democracy
and democratic institutions. We gare
not to have a glorified institution, a
cloistered body to function as if we
are out of touch with the world and
make goog of it, a success of it. No,
it is possible for us to give a good
account of ourselves oniy if outside,
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in the larger context of our national
policy, democracy thrives and is en-
couraged, expanded and deepended in
all spheres of life. Nalurally, when
that happens, it is reflected in this
House. That is number one. Point
number two in this connection fis,
howsoever we may have come here to
this House, ultimately our loyalty is
to the people who are faced with deep
social conflicts in which the positive
forces seek gocial justice and resolve
their struggle and conflict in their own
way. In a country like ours, natural-
ly a parliamentary system, in order to
be a success and make an impact on
the people of the country, must take
into account the yearnings and striv-
ings of the millions of the toiling
people and what is happening outside
must be duly reflected from the stand-
point not of the propertied classes, the
privileged ones, but from the stand-
point of the exploited classes and the
underprivileged. This,is very essen-
tial. Those who think that they can
make a parliamentary institution
succeed or flourish in this sphere with-
out any reference to what is happen-
ing outside would come to grief
because that cannot happen; either we
go forward or we stand still ultimately
to g> down. There is no possibility
of marking time for any length of
time,
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As I speak today, nalurally once
again my mind is crowded with many
things that we had experienced in the
past twelve years. I should be failing
in my duty if one important fact I
did not mention, which has been
healthy, positive, constructive, inspir-
ing and that is the role the late Prime
Minister played in sustaining our par-
liamentary institution. It is 3 matter
of great tragedy today that when we
are formulating the Rules, when we
shall be recalling the contribution he
made in this sphere, he is no more
with us. T think we shall be living up
to the traditions he wanted to set up
as far as parliamentary democracy is
concerned, naturally within the four
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today with us; he is not here, Mr.
Chairman, that is a great tragedy . . .

Sur1t N. M. ANWAR (Madras): Sir,
it would be much better, infinitely
better, if we were to call the late
Prime Minister as the first Prime
Minister of India.

Surt BHUPESH GUPTA:; Which-
ever way you like, he is only one
Prime Minister; others will not take
his place. They will be there. Prime
Ministers will come and go but there
will be very few like him. He stands
a category by himself. That is the
position today. I say this thing be-
cause we know that within our own
experience occasions arose when the
parliamentary system was challenged
right in Pariiament itself. I remem-
ber what happened when General
Thimmayya behaved in a particular
way when he was the Chief of the
Army Staff. Actually he made a
challenge to the Parliamentary system
and there came the Prime Minister
the next day to pull up the Army
Chief and declare the supremacy of
Parliament. When the Radio carried
this news to all parts of the country,
people felt relieved. Parliament had
known, because of the interveniion of
the Prime Minister, how to defend its
honour and dignity when it was chal-
lenged by one who was the Army
Chief. This is there in the proceed-
ings and you can read it. I think it
will be part of our constitutional and
parliamentary history how, in that
crucial moment, when actuailly one
General threw a big challenge 1n order
to assert the supremacy of the Army
over the Minister or the Cabinet, the
Cabinet prevailed and the dignity of
Parliament wag maintained.

Sarr M, RUTHNASWAMY (Mad-
ras): May [ know how the Army
Chief challenged the supremacy of

Parliament in what way?

Surr BHUPESH GUPTA: The hon.
Member was not here. I shall pre-
sent him with a copy of the Lok

corners of the social system in which | Sabha proceedings anq he will know
We live. Well, he will not be here | by reading the debates how it was
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challenged ang how the Prime Minis-

ter met that challenge. You may not
think [0 but
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SHrr A. B, VAJPAYEE; This ig very
unfair to General Thimmayya to say
that he wanted to challenge the
supremacy of Parliament. Is there
any evidence to show that General
Thimmayya wanteq to challenge the
supremacy of Parliament?

Surr BHUPESH GUPTA: Absolute-
ly.» It is in the proceedings.

Surr A. B, VAJPAYEE: I was pre-
sent then. I wag a Member of the
Lok Sabha

Surr BHUPESH GUPTA: 1 know
you were a Member of the Lok Sabha

then. How can you understand it be-
cause you tock Thimmayya’s side
there?

Sarr A. B. VAJPAYEE: No. One

more insinuation, Sir, I do not lake
sideg so far as the military is concern-
ed.

Surt BHUPESH GUPTA: My friend,
sit down. My friend, Mr, Vajpayee,
should know that I shall not deal with
things like that unless

Mr. CHAIRMAN: Mr. Gupta, you
make the point you were making.

Surt FARIDUL HAQ ANSARI
(Uttar Pradesh): How ig all this rele-
vant to a discussion of the draft
Rules?

Sarr N. M. ANWAR: I think he has
made an explosive statement. 1 do
not think Genera] Thimmayya ever
challenged the supremacy of Parlia-
ment,

Mr., CHAIRMAN: That is not the
point he has been making. He was
tracing out the role of the late Prime
Minister in the strengthening of Par-
liamentary institutions.

Surt BHUP¥SH GUPTA: You can
read the proceedings; you can read
the newspaper comments. It is not

[ 1 JUNE 1964

] and conduct of 246

bu. sy tn the kajyu Sabha ‘

something which is not known Every

word has been uttered.

(Interruptions)

Mgr. CHAIRMAN: Mr, Bhupesh
Gupta, you now go ahead,

Surr BHUPESH GUPTA: But I

don't yield wnen these interruplions

are made. These are political inter-
ruptions.

Surr A. B. VAJPAYEE: You are
making a political gpeech.

Surr BHUPESH GUPTA:; 1 shall

make gz political specch.

Surr A. B, VAJPAYEE: Then you
must be prepareq to meet political
interruptions.

Surr BHUPESH GUPTA: I am fully
prepared; I am a hundred and ten per
cent prepared to meet interruptions
and I am very glad that Mr. Vajpayee
has made it because I know that he is
a consistent fighter for.

Surr A; B. VAJPAYEE: Sir, On a
point of order. Is it open for a Mem-
ber to say that one particular General
who is retireq and who is not present
here in the House wanted to challenge
the supremacy of Parliament?

Sart BHUPESH GUPTA: Absolutely.
(Interruptions). There was another
General who said that the Communists
should be shot. I can relate one after
another many instances.

Surt M. RUTHNASWAMY: But why
doeg not he tell us how he challenged
the supremacy of Parliament?

Surt BHUPESH GUPTA: You read
the proceedings,

Mr. CHAIRMAN: My, Bhupesh
Gupta, you might leave it at that and
go ahead.

Serpr BHUPESH GUPTA: Sir, that
is my fear. When we crilicise the
Generals so many democrats get un
Well, have you not reag in the news~
paper that one former General Gene-
ral Cariappa—said that the Commu-
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democracy? 1 would like to know
that,
Sart M, GOVINDA REDDY (My-

gore): May I humbly submit that this
has nothing to do with the Rules of
Procedure? It is entirely irrelevant.

Surr BHUPESH GUPTA: 1t is quite
relevant because we are concerned
here with the system of parliamentary
democracy.

Mr, CHAIRMAN: Tt ig relevant so
far as democratic procedure ig con-
cerned but it is not relevant to bring
forward individual cases.

Sarr BHUPESH GUPTA: I say that
parliamentary democracy should be
maintained when it is a question of
Rules of Procedure. I have only said
that ang I do not know why there
should be these interruptions. You
can ask questions and I can answer
them. If I am wrong, correct it.

Surr M. RUTHNASWAMY: But you
have not answered my question.

Surr BHUPESH GUPTA: You will
never understand.

Surr M. RUTHNASWAMY: You tell
us how General Thimmayya challeng-
ed the supremacy of Parliament.

Surr BHUPESH GUPTA: Then 1
woulg come to the former Governor-
General,

Mg. CHAIRMAN: I would advise
vou to proceeq further with your
speech,

Suar BHUPESH GUPTA: Why don't
you ask them?

Mg, CHAIRMAN: Because you take
twice the time they take for every
interruption,

Surr BHUPESH GUPTA: Anyhow I
do not know why (Interrup-
tions) We will have to mention Gene-
ralg in future very much. All right,
I would not mention any more, I
am a civil-minded person; I am 5 very
civil-minded man, Therefore I say
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Surt A, B. VAJPAYEE: That is the

-

reverse.

Mg, CHAIRMAN: Let him get over
it ang proceed,

Surr BHUPESH GUPTA: Mr, Chair-
man, Sir, let me ¢Ome to: the other
aspect of jt. 't seems people are
louchy about Generals, rather touchy
about things being said about Gene-
rals, -

Mr. CHATRMAN: Say something

about politicians.

Surt BHUPESH GUPTA: I was say-
irig that when Generalg become poli-
ticians it is better to talk about Gene-
rals before we talk about politicians.
As far as the Ruleg are concerned,
everybody has said that we must
strengthen parliamentary institutions,
The functions of the House are based
not very much on rules but on tradi-
tions. I agree; and we gre in the
midst of creating traditions and con-
ventions. In my view four factors have
to be borne in mind in this connection.
They are: (1) Relation between the
Members in general and the Chair.
By Chair I do not mean you, Sir, but
the Chair as an institution. (2) Rela-
tions between the Memberg and the
Government. (3) Relations between
the Government ang the Opposition
and (4) Attitude of the Chair to the
Opposition. These are the four pil-
lars on which parliamentary institu-
tions stand. If any of these goes
wrong or gets distorted, what suffers
is not the mutual equation of relations
but what suffers is the parliamentary
institution itself. Naturally whether
they are rules or traditions and con-
ventions, they should be so shaped,
guided, nurtureq and cultivated that
all these relations develop into a
synthesised collective ‘force which
serveg the cause of the people the
cause of the country and carries the
parliamentary institutiong forward.
Now, Mr. Chairman when I refer to
the Chair, I do not have any particu-
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lar Chair in mind. It is with the
Chair as an institution that we are
concerned when we talk about the
Rules. Of the four factorg I men-
tioned, two factcrs in my view are
particularly important; one is the
attitude of the Treasury Benches
towardsg parliamentary institutions—1I
am glad Mr, Chagla is here and I
should like him to take note of this—
and secondly the role of the Chair.
These ape two important factors. The
Chair ig the supreme head, almost
sovereign ip the House. His word is
the final word and therefore he can
make or unmake the institution, He
could nurture it; he could develop it
or he could distort it and pervert it.
It all depends on how the Chair acts.
In a politically democratic set-up the
function of the Chair naturally would
be to see that democracy is
strengthened. Within the precincts of
Parliament, within the four corners of
Parliament, when we function, the
Chair ig sovereign and so g great
responsibility devolves on the Chair
as to how the matterg are handled
because if somebody goes wrong in
the country we can go to the High
Caurt and the Supreme Court. We
have the writ of mandamus, the writ
of certiorari and other things but we
cannot do anything in respect of the

. Chairman or the Speaker,

Surt G. RAMACHANDRAN: Since
these brilliant points that my hon.
friend is mentioning gre known to
every school boy, can we not expect
him to say something more relevant
to the Rules? )

Mgr. CHAIRMAN: He wantg them
to be known to Membergy of Parlia-
ment, -

Surt BHUPESH GUPTA: 1 know
the hon. Member has got a difficulty.
Because he has been a teacher for
long he has that complex lest he
should be treate@ as a school boy. I
can understand that. Far be it from
me . .
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Surt G. RAMACHANDRAN: I was
only suggesting that my hon, friend
might have far more important things
to tell us than telling us what every-
one of us knows.

Surt BHUPESH GUPTA: Sometimes
it has to be said. Like Ram Dhun it
is better to sing time and again; like
the mantrams, Gita and so on; you
read them again and again although
you know them very well. So this is
very important. I shall deal with
every single chapter. I can tell -you
that I wag not dealing 35 if I was
dealing with schooj boys. How can 1
when people like my grandfathers
are here? :

Surt FARIDUL: HAQ ANSARI
Whom you do not treat as sensible
enough.

Seri BHUPESH GUPTA: No, no.
He is 3 learned man and I have a
great regard for him but sometimes
even great men guffer from complex-~
es; it is called a conditioneq reflex.
Therefore, Mr. Chairman_ this ig very
very important. In our Rules we
find there is nothing there which
really controls the Chair. There is a
lot of rules by which the Chair con-
trols us but there are very few things
which contro} the Chair. Suppose
the Chair says, ‘I give this ruling; this
point of order is invalid’ well, that is
the final word. If somebody said
such a thing outside, I can take
recourse to the Constitution and move
the High Court or the Supreme Court
Even the Prime Minister or the Gov-
ernment is not free from this but in
respect of the Chair, I cannot do any-~
thing. Therefore 1 say that the Chair
is the Sovereign here. 1 stress this
point in order to bring home the other
aspect, namely, the responsibility of
the Chair in dealing with Parliament
and conducting the affairs of Parlia-
ment because it is in his hands large-
ly that Parliament grows.

Surt M. GOVINDA REDDY: Do
you want to change that theory that
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Parliament is supreme and the Chalr
is supreme in Parliament?

Surr P. N. SAPRU: May I agk Mr.
Bhupesh Gupta if it is not possible
for us to bring a motion of no confi-
dence against the Chair if we are dis-
satisfieq with his rulings or opinions
and whether that ig not a way by
which we can contro} the Chair?

Surt BHUPESH GUPTA: That is
certainly provideg for but we never
do this thing. Scarcely do we do if.
It iy something which should Ybe
avoided. Ang there should be co-
operation between all sides for such
a thing. In fact as you know we do
not take recourse to it. I am saying
all this because it is important in the
contexy of what we are discussing.
The role of the Chair is not written
in the Rules in so amany words but
everything depends on how the Chair
handles them and applies them, It is
ithe most important thing. Now,
here in our country generally the
Speaker or the Chairman or the pre-
siding officer is electeq by the ruling
Party really. Their nominee gets
elected by reason of the fact that
their Party is in the majority. Some-
tmes he is electeg with the agree-
ment of the
Sometimes it .may not be with the
agreement of the Opposition Parties.
But once it is done, we expect that
the functioning of the Chair should be
always absolutely independent. That
tradition is accepied in theory in our
country, but I do not know whether
in every Legislature it is accepted in
practica also. But then +when the
Chair is elected in this manner, well
he becomes vulnerable to all kinds of
criticisms, apprehensions gnd mis-
givings more especially when it ig
made to look—may be he does not
mean it—that he is becoming a little
partial to the Government or tg this
or that side. Therefore, he functions
under great difficulties. There is no
doubt about it. But since he is elect-
ed by the ruling Party there is an
unfortunate presumption against him
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that he is liable to all kinds of pres-
sures
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Ho~n. MEMBERS: Np, no.

Surr P. N. SAPRU: On a point of
order, I strongly object to that ex-
pression. It is g reflection on the
impartiality ang integrity of the
Chair. He is not to tell the Chair.

Mgr. CHAIRMAN: Mr. Gupta is only
pointing out the mutuality of rela-
tionship between the Chair and the
House.

Surt FARIDUL, HAQ ANSARIL
He has mentioned the Speaker of the
Lok Sabha,

Surr BHUPESH GUPTA: No, no.
Speaker of an Assembly, Speaker of
a Legislature,

Sarr FARIDUIL. HAQ ANSARL
Rajya Sabha also.

Surt BHUPESH GUPTA;
I say this theoretically.

Ne, no.

Mg, CHAIRMAN: You please carry
on.

Surr BHUPESH GUPTA: Absolute-
ly 1 have made it clear that nothing
applies to you, Sir. Therefore, I say
that puts such an institution into
difficulty. That is what 1 say. Now,
hon, Members need not he so touchy
because T am not here 1o flatter any-
body. I know that well. Mr. Kairon
moved a no confidence motion against
the Speaker. Ask the Congress
leaders why they have such things?
Why ask me? Mr. Prabodh Chandra
was chuckeq out by him to put some-
body else there. If there is anyone
who shows disrespect in the Congress
Party {o the Speaker it is Mr. Kairon.
Those who live in glasg houses should
not throw stones at others in this
manner. Now, I am not concerned
with any individual Speaker. I am
concerned with propositions and prin-
ciples. I know, for example, that in
one of the elections in West Bengal
in 1957, in our election campaign



253 Rules for
regulating the procedure
against the candidate—one of the

candidates was the Speaker who was
contesting as a Congress candidate—
our point was that he used to give his
rulings after looking at the Chief
Minister, Dr, B, C. Roy. That had a
very telling effect and he got defeated
because every day whenever a ruling
was given, he would turn to the right
¥ do not know why. And inevitably
his. eyes fell, maybe by coincidence,
on Dr. B, C. Roy, the Chief Minister.
After that the ruling was given.
Naturally the people saw it. We
made it g big point in the election
campaign and he lost it, the poor
chap, that way. Therefore, these
things happen.

Sarr P. N. SAPRU: It is not right

to refer to people who are not pre-
sent here.

Surr BHUPESH GUPTA: I say
thess are rare things. I say, there-
fore, as far as the Chair is concerned
or the Speaker ig concerned or the
presiding officer js concernted, general-
ly, collectively speaking, iy is they
who must win not only confidence in
the abstract sense by their leadership
of the House but by their day-to-day
work. And it is done. We have such
examples. Your predecessor and you,
Sir, are setting good examples about
which we are happy. And I am not
making any complaint at all. Please
do not misunderstand me hon. Mem-
bers. Therefore, I say that the Chair
is the linchpin under a parliament-
ary system as far as this House is
concerned. It is the linchpin. Then
comes the Government. Now, I believe
their susceptibilities will not be
touched. .

The Treasury Benches have really
3 most important part to play because
the Treasury Benches control the
majority in the House. Otherwise,
they will not be Treasury Benches.
Naturally it is their attitude towards
the Opposition, towards private Mem-
bers, towards Members of their own
Party who do not belong to the Gov-
ernment, which will largely deter-
mine as to how parliamentary insti-
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tutions shape. Now,
need not be too much indulgent in
such matters. At the same time, one
must be tolerant and must show
understanding and appreciation and
must not try to escape the responsi-
bility even if there are certain techni-
cal flaws in the approaches that are
made from this side of the House or
from the other side. Now, here
again, who can control the Treasury
Benches except the Chair? We can
shout at them. We can criticise
them. We can even use harsh words
against them, but we cannoi{ control
them. Control can come only from
the Chair. But at the present
moment, in some Houses in India, in
some places, when the Minister gets
into a jam by answering questions or
even without any answer being given,
somehow or other we find the Chair
coming to his rescue by passing on to
the next question or by saying some-
thing which really, in effeci, protects
the Ministers and so on or

naturally one

saves
embarrassment on the part of the
Government. Such an impression

should mever be created.

AN Hon. MEMBER: Where does it
happen?

Surr N, M. ANWAR: The problem
is how best to control Mr. Bhupesh
Gupta in this House.

Sart BHUPESH GUPTA: Bhupesh
Gupta is small fry.

Hon, MEMBERS: No no.

Surr BHUPESH GUPTA: Nothing
will be lost if he goes wrong, but
much will be lost if the Treasury
Benches go wrong. Do you not know
how things go wrong when the
Treasury Benches go wrong? You
know it very well. Therefore, I say
that control over them is in the
interests of the entire House and of
the country because it is in a way
helping them. I find at the same
time that as a result of this, when we,
after a lot of trouble, research work
and various other things, get these
Ministers into a jam, suddenly some-
body coming to rescue them. We
should not like such a thing at all.
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It is better to get one Minister and
then fix him up because the nation is
the gainer,

Surt G. RAMACHANDRAN: You
almost seem to have a Minister in
your hands, squeezing him now.

Sart BHUPESH GUPTA: I wish I
could have a few of them in my
hands, but for the present they are in
your hands. Now, this is the posi-
tion. Therefore, the whole attitude of
the Treasury Benches in our country
is firstly because of the assured ma-
jority they have. They cultivate wit-
tingly or unwittingly a kind of con-
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ceit and arrogance and intoler-
ance. .

Hon. MEMBERS: No, no.

Surt BHUPESH GUPTA: . and

confidence in themselves which they
should not have always. Secondly,
because they are in the Government
and have the backing of the majo-
rity they try to evade many things.
1t is for them to satisfy the country
when they are called upon to explain
things. But as you know, even in
answering many questions and so on
sometimes answers are given which
it it were a case of an examination
paper would have attracted that great
number called zero, because it is no
answer at all. Yet they get away.
What I would like is that in such a
situation it is for the Chair to care-
fully follow the exact question, what
the questioner is aiming at from
the point of view of public interest
and then see that the Minister is
pinned down to answering exactly
and precisely what is sought to be
elicited from him rather than try to
get out of it by giving an evasive or
wide answer. That is how it should
be done,

Again, as you know, we make
serious allegations from time to time
in the course of our speeches against
Ministers, The allegations may be
right or wrong. But the Ministers,
whenever they find it inconvenient,
just do not say anything about them.
They skip over the allegations and
do not answer them. Well, they think
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that they have got the majority in
the House and they can carry on.
But that is no good. When a Member
of the House makes an allegation
against the Government or an allega-
tion of a concreie nature against a
Minister, it is the bounden duty of
the Minister to prove that the allega-
tion is something wrong. It is not
for the Member to prove it that it is
right because he has come armed
with certain facts and materials
which he believes to be true and on
the basis of these call upon the Gov-
ernment to explain his conduct
because it is the Government which
is answerable to public criticisms and
public probe in this manner by stat-
ing its position,

Mr, CHAIRMAN: Mr. Gupta, the
House stands adjourned till 2.30. In
the afternoon you can continue your
speech.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
Deputy CHAIRMAN in the Chair,

Surr  BHUPESH GUPTA: Madam
Deputy Chairman, I was just dealing
with some general aspects of the
problem of the procedures of the
House, and presently I shall deal with
some important rules as amended
now and I shall give my views on
them,

Hon. Members will have noted that
I have given a note of dissent for
exhaustively dealing with some of
these points I am going to make, but
I believe that many of the hon. Mem-
bers may not have read that note of
dissent.

Surt NAFISUL HASAN (Uttar
Pradesh): Most of us have read that
note, I may assure the hon. Member,
What he says is not correct,

Surr BHUPESH GUPTA: Certainly
you did not read it. 1 was keeping
an eye on you. Others may have
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read, but at least the one person who
did not do so is yourself,

I should like to say that the ten-
dency has grown with some presiding
officers to treat the opposition as
blame-worthy generally and, if I may
say so with all respect, to treat the
Ministers as if they are some parlia-
mentary angels or devdootas or some
such thing. That is exactly not so.
Therefore, I think that one needs to
be very careful in such matters.
Government is always protected by
very many things but the opposition
is not. From whichever angle you
look at the problem you would again
and again come to the manner in
which the business of the House is
conducted and guided by the Chair
or the presiding officers. Much will
depend upon them. Then the first
thing we naturally expect of them
to do is to see that the Treasury Ben-
ches function in the interests of demo-
cracy and deal with matters and
problems in the best interests of the
people. Without that there cannot be
any harmony in the development of
the parliamentary system or the work
of Parliament. Tensions and con-
flicts arise the moment the Govern-
ment takes up an intransigent attitude
or tries to avoid issues or evade
things.

Having said that, I should also like
to say that in the period of twelve
years we have suffered because of
the absence of rules. Much was
made up because of the intervention
by the Chair and of the co-operation
of other Members. As a maner of
fact we can claim that although we are
an Upper House, we tried to shape it
in the spirit of democracy as far as
possible within the limitations of the
Constitution, When we came here
some twelve years ago, it was taken
as if we were something ‘like the
House of Lords. In the Dbeginning
the tendency was to treat it something
like that. But the Members resisted,
the Chairman co-operated and others
co-operated. Then it was not possible

for people to treat us as if we were 8 | how are we going o
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kind of House of Lords. The two
things have no comparison at all. We
evolved our rules, as you know, In
the beginning for a few days we did
not have even a Question Hour and
it took a little time before we evolved
the Question Hour, and then gradu-
ally we advanced. Even today we
do not have Adjournment Molions.
Therefore, I pay tribute to all those
Members who had contributed to
evolving a system of rules which
makes it more responsive to public
opinion and to the needs of demo-
cracy. Many Members are here and
most are not there who had during
that time contributed to the evolution
of the system as we have now. Offi-
cers of the Sabha have also contri-
buted and we have functioned in a
co-operative spirit here, and 1 need
not say how the previous Chairman
and others had also co-operated in
this matter. Good traditions we have
built up. Those good traditions we
have got to carry forward. We can
build up traditions also. That is what
we should do in the coming years that
lie ahead of us. Therefore, we should
be forward-looking in such matters,
not backward looking, and the parlia-
mentary system has to develop by our
fighting against inertia, conservatism,
certain ungeemly adherence to certain
past things and past rules, certain
outdated and obsolete conventions and
traditions. All the time the approach
must be one which iz dynamic and,
as I said, forward-looking. We should
go on evolving this thing and we
should not just reconcile ourselves
even to these rules. If the rules are
not to remain as they are, we should
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.give them more substance and make

them more dynamic. That we can do
by conventions and traditions very
deliberately created in this House
through mutual goodwill and co-
operation.

Now here we must be clear in our-
mind as to what we stand for and
what we are doing here. To my
mind, T think that we are here natur-
ally to serve the country and the peo-
ple. What are we going to do and
serve them?
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Naturaily, in a country like ours, in
a newly liberated country, we have
to see that we so function that we
overcome the legacies of the past
colonjal ruie, that is to say, that we
should direct our atfention and our
authority and power against the lega-
cies of the colonial domination, whe-
ther it be foreign monopolists or land-
lords or other retrograde elements in
the country, socially I am speaking.
Naturally, ou~ attention should be
rivetied on those things and we should
so evolve the parliamentary institution
that it becomes an instrument in our
hand in fighting those dead legacies
of the past and serving the interests
of the people. I know the limitations
that exist in this respect because we
are circumscribed by the social order
in  which we function. We cannot
go beyond the bounds of that social
order. it ig true, ag things stand to-
day, but if we cannot go beyond the
bounds of the social order, we can go
as far as possible and therein there is
room for co-operation, mutual under-
standing and  accommodation. But
that is not possible without conflicts
between the opposite interests. We
cannot avoid these if we have as our
objective social development. If the
Parliament is used to shut it out or
to side with the forces of reaction
that way, then it cannot give a good
account of itsel!. Rules and every-
thing would be tested in the light of
how they are serving the interests of
the country and taking it forward,
serving not only the material interests
but also the cultural interests of the
country as well. We are in the midst
of that strusgle in the formative years
of Parliament, and naturally much
will depend upon how we of the pre-
sent generation function in this House
and in the other House. T have no
illusion that so long as the social
system remains as it 15 we cannot go
very far, but certainly many things
we can do in the interests o? the coun-
try and the people ‘The very func-
tioning of this institution should
create the proper impact on the minds
of the people. They should have a
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sense of feeling of intimacy with the
Parliament. They should have a
sense of feeling that Parliament 1is
their institution. They should have
a sense of feeling that Parliament is
serving their cause and that it is mind-
ful of what is happening. They
should have a sense of feeling that
Parliament is absolutely their crea-
tion and is subserving their interests.
That is how we should bring the Par-
liameni to the people. That can be
done only if we know how to con-
duct ourselves and how to  press
things here,

Now let me deal with the various
aspects of it. First of all let me take,
Madam Deputy Chairman, Chapter
III which provides for the election
of the Deputy Chairman. I am not
satisfied with these rules. Election
should be by secret ballot and no one
should really be Deputy Chairman
unless he has an absolute majority
support of the Members of the House.
That is very very important. Sometimes
we think that it is a routine matter
and that we need not bother about it.
Therefore, we should see that it hap-
pens like that. The second point I

" would have liked to see here inclu-

ded is that it is made obligatory to
choose the Deputy Chairman from the
opposition. Please do not think that
I am making a partisan or a narrow
claim. Even in the other House when
we started, the Deputy Speaker was
chosen from the opposition. Ulti-
mately it was given up but it was
done. In some countries it is done,

Surt AKBAR ALI KHAN (Andhra
Pradesh): Could vou quote some pre-
cedent?

Surr A. B. VAJPAYEE: In UP.
they had it.
Surt BHUPESH GUPTA: 1 say, the

Congress Party should now at least
have some calm thinking. May be
you may also be in the Opposition.

Smurt A. B. VAJPAYEE: Original
thinking they should have.
Surt BHUPESH GUPTA: Original

thinking they should have.
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Surr A, B. VAJPAYEE: Why go
afier precedents.

Surr BHUPESH GUPTA: But they
have second-hand thinking; it should
be a calm thinking. How do you
know that the Congress Party will
always be on the Treasury Benches?
We turned you out in Kerala. (Inter-
ruptions) You may get turned out of
this place also some day. But when
1 say ‘Opposition’ I do not speak of
any party, it is the principle—no mat-
ter which party it is—and it is a
democratic arrangement which sym-
bolises the co-operative spirit bet-
ween the ruling party and the Oppo-
sition, no matter which is the ruling
party or who comprises the Opposi-
tion. 1 say it is a good thing.

Then we have a projection of the
collective leadership in Parliament at
the presiding level. It is very, very
important. But the Congress Party
would not accept it. And what is
more, they would not even consult
us. They compietely ignore us. I
have been here, Mr. Akbar Ali Khan
has also been here. When they make
their own choice for the Deputy
Chairman of the Rajya Sabha or the
Deputy Speaker of the other House
and so on, they do not even consider
it necessary to consult the opposition
pariies. It is not a party issue here.
You know how we function in Parlia-

- ment. We all stand for strengthening

and enriching Parliament. Naturally,
if we are consulted, we
express our views which might be
taken inte consideration by the Gov-
ernment party when it chooses the
candidate even if it would not accept
our suggestions that the Deputy
Chairman or the Deputy Speaker
should be from the opposition, There~
fore. I wanted the provision to be in-
cluded here to bind the hands of the
ruling party. Unfortunately, the
Committee of which, Madam Deputy
Chairman, you were the Chairman,
did not accept it. I tell you, it would
be a good thing if you had the Deputy
Chajrman from the opposition.

Now the second point that I should
like to make is about Chapter V. In
the order in which they occur I am
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giving my suggestions. The first
thing 1s, at the beginning of every
year’s session, we deal with the Presi-
dent’s Address. The amendments
are rejected sometimes by the Chair-
man but no reason is given. Well,
the President in our country is an
elected institution, there is nothing
sacrosanct about that, it is not a di-
vine institution or a hereditary insti-
tution. Secondly, if the Chairman
rejects certain amendments with re-
gard to the President’s Address, he
should give the reasons as to . why
these have been rejected so that the
people could know, Parliament could
know, the country could know whe-
ther the rejection was justified or not.
In any case, it will help the Mem-
bers to understand what kind of
amendments to give or not to give
next time. Today, no reason is given.

I come to Chapter VI. Here you
will find that there is a provision that
the Chairman should consult the Lea-
der of the House for arranging the
business of the House. Now we have
a very interesting experience in this
matter, We have a leader, like the
absentee landlords in certain parts of
the country we have got an absentee
leader. Lord Cornwallis brought about
the zamindari system which produced
a whole bunch of absentee landlords;
they were never present at the place
of their zamindari. Here also you
will find that the Leader of the House
is hardly seen, and hon. Members
know very well that whoever else
may be available here readily or may
be gighted, the one person who is
very rarely seen is what is called the
Leader of the House, It isa
rare phenomenon in our House.
Yet, we find that the provision
is there that the Chairman should
consulf the YLeader of the House
to fix the business of the House,
and when the Leader of the House
himself is absent, the question of his
consulting us or the Opposition does
not arise at all. He is out of the
picture. Therefore. at present the rule
is fictitious. Neither the Chair con-
sulty the Leader nor the Leader con-
siderg it necessary to consult- others
of the House. What kind of leader 1s
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he who is not to be seen? What kind
of Leader is he of the House who
does not take into account as to what
other Members, especially of the
Opposition, are feeling or Members
belonging to his side also are feel-
ing? Therefore, the Leader of the
House is somewhat of an institution
with less substance ang much ab-
sence, We should like some subst-
snce. My suggestion is that consulta-
tion should be made. The Leader of
the House should really function as
the Leader of the House so that
Members of the Opposition can go to
him, take their problemg to him, dis-
cuss matiers with him, and he can
communicate these things to the Gov-
ernment and to the Chairman, as the
case may be, There should be this
kind of communion between the two.
But here we have got none function-
ing. Ags a result the collective life
of Parliament is handicapped, it is
‘mainly jepopardised, because we do
not see the Leader of the House here
nor does he participate in any of these
things. During the 12 years of my
experience here, I do not know on
how many occasions I have hag the
opportunity or privilege of discussing
things with the Leader of the House.
Well, T do not seem to remember
more than one or two occassions. That
should not be the arrangement in
this House. Therefore, T wish that this
amendment which I gave to the Rule
were accepted, Anvhow, it is for the
Leader of the House henceforth to
take into account what we say and I
think it is also up to you to make the
Leader of the House function as the
Leader of the House or else abolish
that institution. It iz not necessary.

Now I come to Chapter VII which
deals with the Question Hour and it
ia a very important chapter. Now
here, Madam Deputy Chairman, I
think that we have by and large
made the Question Hour verv lively;
thanks to Mr Vajbavee and other
Members opposite; we have made it
fairly lively and we can take a2 little
credit for that. Although we in the
Rajya Sabha are supposed to be a
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somewhat less active people, aging
people we have by and large given a
good account of ourselveg so far as
the Question Hour is concerned. The
Question Hour is very, very import-
ant. It is important from the point
of view of asserting in a concrete way
the vigilance of the people over the
affairg of the State. It is important
for voicing the demands and the as-
pirationg of the p=ople and for seek-
ing rcdresg from the Government. It
is important from the point of view
of rectifying and correcting the mis-
takes of the Government and of pin-
pointing some, shall we say, of the
acts of omission ang commission on
the part of the Government. Now here
therefore we should have compre-
hensive Rules to deal with the Ques-
tion Hour. My point is this, Even
after the Committee has gone into
this question, the recommendations
are not quite so gatisfactory. Some
improvement has been made but
much could have been done.
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Now, first of all, 1 should likec to
say that in this matter the Rajya
Sabha Secretariat certainly has play-
ed its positive part I do not deny it!
But for them things would have been
difficult. But we do have some serious
grievances and complaints some ot
which were expresseq here by Mr.
Dahvabhai Patel when he spoke. I
could not collect all my papers today
but from time to time I have pointed
out to the Rajyla Sabha Secretariat
and the Chairman how in a frivolous
way—shall we say—some of the ques-
tions have been disallowed. Advice
for returning questions has been
given, whoever has given that advice.
My feeling is that those who decide—
at the decision point. not formalising
the decision—do not always keep in
mind the public intervest. They do
not understand exactly how things
arise in a question posed before Par-
liament

Now I can give many examples. 1
have been pointing out from time to
time bv giving concrete instances as I
get the dlip disallowing questions.
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Only the other day I got a slip. I
wanted to know whether the atten-
tion of the Minister concerned had
been drawn to a certain statement
made by an Indian national on the
Kashmir question, That was the
question put. The answer wag “No”.
Madam, there is nothing which can
be easily admited. Similar questions
were admitted even during this Ses-
sion; they have been admitted, I will
show you, I got a slip intimating
that this question has been allow-
ed because it relates to matters under
the control of a person who ig not
primarily responsible to the Govern-
went. Suppose somebody makes an
nti-national statement or a serious
statement and I ask the question whe-
ther the hon. Minister’s attention has
peen drawn to it. It is not a dues-
tion of the Government being  res-
ponsible for the statement made by
him. The Government is only respon-
sible to answer whether the hon.
Minister’s attention hag been drawn.
We may even ask him what the
Government thinks of the stalement,
whether it is considered to be 5 bad
statement and so on. You see, many
such questions have been allowed in
this House. In my case suddenly,
whosoever deals with it, took into his
head that this question should not be
allowed, What is the reason.
The reason given is that the
Person is not primarily responsible to
the Government of India. Why should
he be? Here in this paper it was a
question pertaining to a statement
made by Shri Jaya Prakash Narayan.
I asked whether the attention of the
Minister had been drawn 1o that sta-
tement. Well, the Government of India
is not responsible for what Pakistan
does or they are not responsible for
any statement made by Shri Jaya
Prakash Narayan but it was rightly
admitted. Yet here it was again the

Kashmir question and things were
being said by many people. Surely,
we are entitleq to ask the Govern-

ment whether they are taking note of
certain things. I know that i T make
a statement which Mr Vajpayee does
not like, he wil] certainly give notice
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whether the hon. Minister’s attention
has been drawn to a statement made
by so and so. Then he will start put-
ting a barrage of supplementarieg in
order to prove how anti-national Bhu-
pesh Gupta is.

Surt A. B. VAJPAYEE: Provided
it ig admitted. .
Surt BHUPESH GUPTA: Some-

how or other you get them admitted.
I kxnow that. Therefore, I say that this
is not a very right thing. During the
current session you will finq that
similar questions had been admitted
but not this one. Therefore it is all
contradictory.

Another question was regarding
allegations of malpractices against
Filmfare. The question was whether

the attention of the Home Minister
had been drawn to the complaints of
malpractices by a journal called
Filmfare, You see I do not go to films
generally. Once in ten years I go.
Even that i very, very difficult for
me. Complaints made publicly are
brought to our notice by various peo-
ple and we are given to understand
that these complaints are made to the
Home Minister also, Naturally, we
draft a question, Obviously, the Gov-
ernment of India is not responsible
foy TFilmfare any more than the
Home Minister is responsible for any
murderer. At the same time if a mur-
der is committed and I ask the hon.
Minister whether he hag received any
allegationg with regard toc a murder
heing committed by some person in
Delhi, the Minister cannot say, “No, .
this question is not alloweq because
T am not responsible for the murder”
How can you say such things? Here
the issue wag about corrupt practices
and how they manupulate some of
the things. In spite of the Sadachar
Samitis under the charge of the Home
Minister, there is corruption in pub-
lic life. Naturally, the question goes
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to him. Quite apart from other con-
siderations, while he hag to answer it,
he can say there is nothing iy it. But
how can you say that it relates to a
matter under the control of a body or
person not primarily responsible to
the Government of India? How can
you say this?

Madam, suppose I say, “Has the
attention of the Government been
drawn to the serious allegation about
income-tax evasion by a certain firm,
X?” Can you disallow this question
by saying that the Government is
not responsible for this firm because
that firm is not under the control of
the Government. On previous occa-
sions we have put questions regard-
ing complaints against the firm of

S. P. Jain or about the enquiries
made by the Vivian Bose, Commls-
sion and they were replied. The Gov-

ernment of India is under an obli-
gation to fight out malpractices. So
when we ask questions whether cer-
tain malpractices have come to the
notice of the Government of Indig,
let the Minister come and answer
them. It would be an absurd thing to
reject these questions because the
Government of India is nhot respon-
sible for the person who is involved.

I asked another question whether
Government was aware with regard
to the newspaper report about the
purchase of submarines from the
U.S.A. The answer was that the
question asks for information about
matters which are in their nature
secret. At the same time you find
questions being put and answered
about the purchase of MIGs and
various other things. We had a lot of
questions about the purchase of air-
craft and other things, These had been
allowed. But when I put a question
of the same category and of a similar
nature even with regard to a matter
which has been reported in the press,
well, it is disallowed on the plea
that it is in its nature secret. Who
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says a submarine is a secret affair?
It is a strange thing. Now Mr Cha-
van has gone to the United States of
America, Some of the things are cer-
tainly secret but other things are
not go secret. Well, they appear in
the papers. What is more, we are
criticiseq in the House that secrets
are sought to be divulged with re-
gard to defence, Anyhow, if they were
secret, let the Government come and
say that they cannot be answered
because they are in their nature
secret or involve national security
and so on. I will accept it. But here
just because whosoever dealing with
it does not like it and rejects this
question; that is not correct. Yet you
will find that the same question is
accepted in the other House, or even
in this House questions of the same
type are accepted, Madam, I can show
you that the same question will be
accepted next session. Therefore, this
sort of things goes on. Therefore, my
suggestion is that the matter should
be gone into by the Secretariat and
there should be proper discussion with
the Members of Parliament who give
questions. They shoulq see to it that
more and more questiong are admitt-
ed then rejected because it takes time
for us to formulate questions, Our
time and labour should not be allow-
ed to go waste, Fven if there is
something technically wrong. in con-
sultation with the Member concerned
you should correct it and allow it.

Then, Madam, you find here a list
on the groundg of which gquestions can
be disallowed. If you go through the
list, you will find that it is extremely
vague and gives wide powers of dis-
cretion. Now they say, “It is defa-
matory” and disallow it. I cannot
understand this. How do the officers
of the Rajya Sabha know what is de-
famatory because defamation is not
so easy to prove. A thing may look
defamatory whereas it may not be
defamatory. It is 5 matter for the
court to decide whether it is defama-
tory or not. Therefore you cannot just
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say that it is defamatory. Secondly,
WwWhy can a question be not defama-
tory? If somebody has committed acts
which lead to a question in this
manner, why should it not be allow-
ed? Suppose there are serioug alle-
gations of bribery against certain offi-
cers and I table a question, While
you may say that it is a hint at serious
defamation against that particular
officer, why can we not put a ques-
tion relating to that? We are not
dealing with what we are saying in
public. Well, if we have to be vigi-
lant in this House we have to ask
questions about the conduct of in-
dividuals and so on, his conduct,
treatment or behaviour and so on.
Some of it on the face of it may look
defamatory but in the public interest
it needs to be enquired into on the
floor of Parliament. '
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Then it ig said that there should
be no imputation in the question or
it should not be ironical. These are
all phrases that only give powers for
rejection of the question. What is
ironieal? Who is to decide? Are the
Secretariat officers so literary, past-
masterg in literature? Some of the
questiong may look ironical from the
very nature of the subject matter of
the question, while they are not so.
Therefore, they should not be reJect-
ed in this manner,

Now, imputations. Suppose I say,
“Is the hon  Minister aware that at
such and such time certain officers of
the Government were seen in the
House of Mr. Santi Prasad Jain after
he had been arrested there” ‘There
may or may not be jmputation in it
though it may sound that there is
imputation in it. Must questions be
allowed or disallowed on this ground
It ig in public interest to go into such
matters and find out from the Govern-
ment where the matter stands.

3 P.M. v

Then another thing is there—it is
present rule unchanged—forbidding
questions asking as to the character
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his official public capacity, Well, I
do not know where public capacity
beging ang where it ends, or where
private capacity ends and public
capacity begins. May I kncw how you
would treat, for example, the Pro-
fumo case? He was visiting Mis§
Christine Keeler, certainly not in his
official or public capacity he was
visiting that lady in an intimately
private capacity. Yet you saw what
happened, The question was taken up
in Parliament. Macmillan Govern-
ment nearly felt that Mr, Profumo
had to tender apologies to Parliament.
Well, all this and other things hap-
pened not because Mr  Profumo
visited Miss Christine Keeley in his
public or official capacity but in his
private capacity. Why then are such
things disallowed? It depends on how
the Ministers and other high officials
function in public life, where their
private conduct is also very very im-
portant, sometimes even more im-
portant than what is known to be
public conduct or what is known to
be functioning in a public capacity.
Therefore Profumo case is a case in
point in order to understand how ab-
surd is the distinction we draw here.
Suppose I ask whether it is a fact
that on a particular day a particular
Minister—we are a secular State—
went to an astrologer to ask whether
he will become the next Prime Min-
ister or not, well, you may say that
it is private capacity. 7 say ‘No’* one
should not do such a thing; Ministers
should not go to astrologerg for such
purposes. Here the guestion should be
admitted. Anq the Minister concern-
ed can come and say: “I dig not go.”
That is a very simple thing to do.

Surr A. B. VAJPAYEE: Suppose
the astrologers go to the Ministers,
then what?

Surt BHUPESH GUPTA: The same
question you can ask reversing the
order of the question. The other party
will figure first, Therefore all T say is
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that the distinction made between
private and public capacity is very
very wrong and there is no cut and
dried distinction provided for here.
Suppose I find that a Minister is in-
.vited by a black-marketer, or a per-
son who has been evading income-tax
dues and may be charged for evasion
of tax and I also find that a picture
has appeared in the papers that the
Finance Minister, for that matter, is
associated in a particular manner with
him, or is being entertaineq by him in
a restaurant or hotel, or in his pri-
vate residence, and I ask a question
whether thig is all a fact or not, the
Chairman may reject it because the
Minister was being entertained in his
private capacity; you may not allow
the question.

Surr A. M.
wrong there?

TARIQ: What is

Surt BHUPESH GUPTA: What
you will do, I do not know, but if T
put a question like that ang it is ad-
mitted, Mr Tariq wil] put a number
of supplementaries on it; there is no
doubt about it. I say, therefore that
here, as far ag the Ministers are
concerned, as far as the public offi-
cials are concerned, their conduct
should be an open book, and some-
times their private conduct is even
more demoralising and harmful from
the point of view of administration
than their public conduct, and we
should not like them to be spared,
more so in the case of Ministers, It
should apply alsg to Members of Par-
liament on thig side. We should be
open to public scrutiny. We should
be constantly under the searchlight of
public opinion, All our conduct should
be open to the public,c, Why? Because
we are serving the people ang ser-
ving the nation, and our people should
know exactly what sort of men are
we Therefore there should be no
distinction as to public and private
capacity, more especially when it
comes to responsible people who are
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Then you find that the Government
of India finances a number of insti-
tutions and yet we cannot ask ques-
tions with regard to some of them.
That kind of distinction is again no
good.

Surt LOKANATH MISRA (Orissa):
That is very important. Even though
this Government gpends a lot of
money on them, all the same they
are not under public scrutiny here;
you cannot ask questions about them.

Surt BHUPESH GUPTA: Well, we
do ang sometimes they do not allow.

Surt LOKANATH MISRA: There-
fore something should be there; I
have put questions regarding the
Bharat Sevak Samaj, but they have
been disallowed.

Surr BHUPESH GUPTA: You
shoulg fight it out properly; you may
take my advice in the matler. Now
therefore it should be done and he is
quite right. But if you table a ques-
tion about the Communist Party, it
will be allowed, and supplementary
questions will go on even for half an
hour. T have seen it; I have seen it
in thigs House. I have seen questions
regarding the Communist Party freely
alloweq and hon, Members feasting on
such questions to ask supplementa-
ries. Therefore it is so, Let the Bha-
rat Sevak Samaj come into the pic-
ture and let there be supplementa-
ries for five minutes. But first of all
allow the Question.

Then again you find there is a
tendency here to reject questions on
the plea that they are in the nature
of secrets Well, if it is a secret, let
the Minister come and tell us. Who
is there to decide? How the Secre-
tariat knows what is secret and what
is not? They do not possess the secret
files of the Government They do not
know what is secret and what is not.
They go by the hunch of the situa-
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tion, but then we suffer, the public
suffer, And there has been criticism
that there is gecretiveuess on the part
of the Government needless secreti-
veness, Whereag in the British Par-
liament most of the things are known
in our Parliament, as you know,
things are not allowed; even ques-
tions are not allowed in this manner.
There is the Official Secrets Act, Let
it be examined whether the question
given comeg under the Official Secrets
Act. And if it does come under the
Official Secrets Act, let the question
be disallowed, but not questions of
this kind; if I ask a question whe-
ther any joint defence exercises are
going to take place in the country, it
is deemed a military secret and dis-
allowed. But every paper writes
about it. The American television
talks about it, but here for this Gov-
emment, well it has become a secret.
Sometimeg I have found questions on
a matter disallowed in this House but
that matter ig discussed in the B.B.C.
broadcasts, or the Americon papers
write about it. Many things we were
told *secret’ in this House by the Gov-
ernment, or otherwise, have appeared
4n the American papers and in other
foreign papers, and from them we
have come to know things. Therefore
I say this secretiveness is again very
bad. T think the rule should have
been liberalised in this matter. There-
fore the problem is one of liberalising
the ruleg to allow of more questions
Being put, and you lose nothing by it.
The matter may involve a little effort,
or may involve a little money also,
but the net gain will be much greater
i# you allow more gquestions. because
the collective vigilance of the people
will be there on the Government all
the time, ang it would be to the good
- .of the country, That iz why I say,
MWMadam Deputy Chairman, that the
presiding officer should kindly see
that more questions are allowed and
these rules to admit Questions should
have been liberalised.

As tar as Short Notice Questions are
concerned, the Ministers feel as if
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they have won g big battle if they
can reject a Short Notice Ques-~
tion, and the rule is that no Short
Notice Question can be allowed unless
the Minister agreeg and, naturally,
when we ask Short Notice Questions—
some inconvenient questions for the
Ministers—and Ministers are mortal
beings: some of them may like to be
immortal, but they are none the less
mortal heings—many of them take the
attitude that they would not answer

them. And the matter ends there.
Why should it be so?
{THE Vice-CHAIRMAN (Smrr M. P.

BuarGava in the Chair]

It is for the Vice-Chairman or the
presiding officer to decide whether g
Short Notice Question is one which is
in the interests of the public and, if it
is so, call upon the Minister to ans-
wer it. They cannot say ‘No’ tq it ang
they should not have the vetoing
power, But, then, we have the rule of
the Security Council here, and there,
only if everybody agrees, only if all
the Big Five agree, one can do 5 thing,
But the vetoing power in the Security
Council is for a good thing and to do
a thing it requires the accord of the
Great Powers, And here we find that
the vetoing power is exercised against
the sovereignty of Parliament by a
single Minister, even by a Deputy
Minister perhaps. And do you know,
Mr. Vice-Chairman, that we had given
a Short Notice Question on a matter
and also gone on deputation to the
Minister concerned to please that gen-
tleman so that he agrees to answer?
Otherwise, we know such a question
will not be admitted, and the Chair-
man will say that since the Minister
has not agreed to answer it the ques-
tion is disallowed. We want more and
more Short Notice Questions to be
admitted and the Ministers compelled
to answer them. Well, in some par-
liaments you just go there on a day
and ask an oral question; you do not
have to give long notice, There is an
arrangement whereunder, after a
litfle time, vou get up and ask the
question orally: You do not have to
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give written notice and all that, and
the Ministers are called upon fo ans-
wer. Such things happen in certain
parliaments of the Western countries;
T believe also in Australia, but defi-
nitely in certain Western countries it
does happen. And why should we not
at least have a liberal provision with
regard to Short Notice Questions?

With regard to half-an-hour discus-
sion, well, it is there on paper. You
can get elected to Rajya Sabha even
without the requisite quota; you can
manipulate it in a manner to get elect-
ed here, if you are a persevering per-
son, and if of course you have the
money, there is no problem about it.
But it is 3 whole problem to have a
motion for half-an-hour  discussion
admitted and accepted by the Minister,
maybe we are harsh in our discus-
sions. But should be made obligatory
and the Chairman should decide whe-
ther it is in the public interest that
half-an-hour discussion ghould take
place, and once the Chairman is im-
pressed with the need for it, the Mi-
nister should fall in line and agree to
the discussion, That is all about the
half-an-hour discussion.

I now come tp Chapter IX with re-
gard to legislation, Bills, The first
criticism T should like, to make is that
we. should have here some kind of
provision whereby more Bills are in-
troduced in this House. Now we had
been taking this matter up with the
Leader of the House, not Leader of
the House, Leaders of the Govern-
ment, chall we say—the Leader of
the House was an absentee proposi-
tion, as I had said, and we had not
succeeded. If you introduce more
Bills in this House, then a befter
arrangement of the business could be
had, and except Money Bills any
other Bill you can introduce in this
House. Why this practice should not
develop here, 1 cannot understand,
We are the representatives of parties
and the party-men are dividedq bet-
ween the two Houses. The Congress
Party and other parties are here; they
are represented in this House and
that House, and why should it not
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be possible to have a larger number
of Bills introduced here so that ex-
changes take place? Some Bills come:
from that House to this House, and
others will go from this House to the:
other House, so that no time ig lost.
The result of the present arrange-
ment is this. At the fag end of the
sesgion we are called upon to rush
through a number of Bills, We wait
here till the Lok Sabha sends us a
whole bunch of Bills towards the end
of the session and then we are called
upon to pass them in no time. Ang
this is not fair. Well if you want
{0 abolish this House, abolish it, I
will vote for it. But that is a differ~
ent matter. If you keep this House,
I think it should be put on a proper
setting and at least more Bills should
be introduced here. The Government
told us that they woulq do so, but
nothing has been done.

With regard to Bills I find some
amendments are rejected on the
ground that they are frivolous or
meaningless. But how do you decide
it? It is a matter of taste. Some-
body may feel what he writes i very
serious and another man having a
less sense of seriousness or himselt
being frivolous may think it is frivo-
lous. It is for the House to decide
the matter, to admit the amendment
or not. For example in the case of
the Preventive Detention Act, I sug-
gested that it should be changed to
“Suppression of Fundamental Rights
Act.” Was it frivolous? No, it was
u very serious thing for me, [t is
the correct nomenclature. Why not
call a spade a spade? Nobody need
e frivolous. I was convinced that
this was a good amendment. You
may not like it. You may say demo-
cracy has g certain element of hypoc-
risy and you may call it the Preven-
tive Detention Act.

But we say being not so hypoeriti-
cal perhaps, that it is Suppression of
Fundamental Rights Act. We may
like to call it by its propiname the
and so we wanted to replace the
words ‘Preventive Detention” by

A
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“Suppression of Fundamentaj Rights”, |
That amendment should have been
admitted ang debated, and if it was
rejected, I would not mind. But it
should be open t¢ the House to dis-
cuss it. The Salary B ig coming
up. :
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Suppose I want to give an amend-
ment calling it, not the Salary Bill
but “The Self-appropriation” Bill,
will it be admitted? Well, I am very
serious about it ang I want it to be
admitted. Mr. Vice-Chairman, I will
give that amendment and I hope that
it will not be rejected. We may call
it “Self-appropriation Bill” not Appro-
priation Bill for the nation. Why
should we not speak blunily to the
beople? That is what it is, We are
making self-appropriation, appropria-
tion for our own advantage, for the
cause of the country, if you like +to
but it that way. Therefare, 1 say these
amendments should not be disallow-
ed, It is a matter of taste, of opinion,
of relative sense of values, Therefore,
the Secretariat should nol be the
guide to disalloy anything by saying
that it is frivoloug op meaningless, To
somebody thig is meaningless, but to
me it is very meaningfut, Anyway it
is for the House to decide and the
House shoulq not be brevented from
doing so by disallowing these amend-
ments.

In Chapter X1 dealing with Resolu-
tions, you again find that We cannot
discuss “such activity and behaviour
on the part of the Ministers and other
officials which are likely to have re-
percussiong on public life or other-
wise affect its standards” On the
ground that something may affect the
public standards or have Trepercussions
on public life, we are not going to be
allowed to discuss a matter Buy I
say if we give a motion for 3 Resolu-
tion, it is Parliament which should
decide whether it should be debated
ang Parliament is the best judge of
the repercussions that discussiong here
will have. Am I to understand that
Members of Parliament coming from
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understand the public reactions and
repercussions less than the officers of
the Rajya Sabha Secretariat, with ail
respect fo them? Why then the rule
should be lika this, 1 do not know.
On the contrary we should discuss
such matters and if it has adverse
repercussions, all the more it should
be discussed in order to see we coun-~
ter such things. Therefore this should
have been omitted.
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Then comes the question of public
interest and here is Chaptey XII. Here,
Mr, Vice-Chairman, it ig a good thing
that we have Rule 175 about Motion
for Papers. But I think if anything
did not have any motion it is {his.
Never hag a Motion for Papers been
discussed and all these twelve years
it has been completely static. Why
have this thing unlegs we can discuss
it? T do not know how many Motions
for Papers I gave notice of and in not
one single case have I succeeded or
any other Member has succeeded, and
vet there is this provision for such a
discussion. It is a dead letter. There-
fore, try to make it a little alive by
accepting this thing., Here again ?he
time factor is very important, I give

notice of a motion for papers with
regard to a matter which has ha;_)-
public

pened yesterday. It is in the :
mind today. It will continue to be in
the public mingd tomorrow and the
day after agitating the whole. coun-
try. What ig the use of deferring it?
We are told that the thing has been
gent to the Minister. I can also send
it t0 the Minister. Sending it to the
Minister is not a difficult job, T can

post a letter or give it here to the
Minister., We are not interesteg 1In
We

only sending it to the Minister: '
are interested in getting the I.VIlmster
to face the issue, in discussing 1t
and in his telling us what hag hap-
pened and what has not happened.
Today as you know, I gave notice of
2 motion for papers with regard to
the detenus; perhaps it hag gone to
the Minister and the Minister will put
it in the fila and will forget about it
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and I have nothing else to do except
shout here some time, That I do a5 a
matter of routine and our Ministers
are not at all disturbed by this kind
of a thing. Therefore, I want the rule
to be effective in this matter so that
the Minister may face the issue and
the discussion in the House and if I
am in a position to convince the Chair
about the importance and the urgency
of the matter, why should the Minis-
ter be in a position to veto it and
escape the discussion?
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[THE DEPUTY CHAIRMAN in the Chair]

I do not know, Madam Deputy
Chairman, why we have this rule 175.
We can give it a burial now. It never
functions, It is one rule in this House
which hag never functioned, even for
keeping it alive. You know sometimes
you have certain possessions or pro-
perty and in order to maintain the
right to it, in order to escape limita~
tion suits and the like, one has to
assert one’s right to it. But here for
twelve years not once have we assert-
ed our right under this rule,

Then there is Chapter XIII dealing |

with adjournment motions. Here in
this House we do not have adjourn-
ment motiong and I think we very
badly suffer on account of it. There
was a prevalent notion in our coun-
try that adjournment motiong are not
meant for the Upper Houses. This is
wrong notion because in the Upper
Houses in Canada, Australia and Ire-
land, you can have adjournment mo-
tions. Therefore, I make it sbsolutely
clear that it ig not as if in the Par-
liaments of the British Common-
wealth, they do not have adjourn-
ment motions in the Upper Houses. I
do not know why right at the begin-
ning we did not accept the provision
for -adjournment motions in this
House. There we went by the prac-
tice of the House of Lords which does
not have adjournment motions. But
then the House of Lorids has a different
type of composition. If you go to the
House of Lords and if you look at the
members, you feel thoroughly demo-
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ralised and you feel like adjournimg
yourself, Certainly we are not of that
sort. It is not that spectacle that we
present to the country, either collee-
tively or individually, Why should
there not be adjournment motions in
this House, I qo not know. Anyhow,
as a result of it we suffer. Here I wish
to say, Madam Deputy Chairman . ..
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Surt P. N. SAPRU: May I inter-
vene 10 point out to the hon. Member
that in the old Council of States of
the pre-independence days, we were
allowed to move adjournment{ mo~
tions?

Surt BHUPESH GUPTA: Well, I
am very grateful to the hon. Member
ifor pointing that out. Therefore vou
had gone one better than the British.

SHr P, N. SAPRU: Yes.

Surr BHUPESH GUPTA: I am
very glad to hear that, because in
Australia and other places it is pos-
sible to have such motions, but here
they will not allow this thing. There--
fore, I say here you are putting the
hands of the clock back and instead
of improving upon it you are mnot
allowing it now.,

Surr NAFISUL HASAN: It was at
a t{ime when the Government was not
responsible either to the other House
or to this House.

Surr BHUPESH GUPTA: Pardon?

Surr NAFISUL HASAN: 1 say
adjournment motions were admitted
and there was the provision for such
adjournment motions at a time when
the Government was responsible nei-
ther to thig House nor to the other
House,

BHUPESH GUPTA: None-
Party got a

SHRI
theless, the Congress
bargain out of it all.

In Australia
adjournment
Upper-

Surr P. N. SAPRU:
and Canada, I believe,
motions are allowed in the
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Houses, though the Government is
responsible to the Lower House,

Surr BHUPESH GUPTA: Quite
right. The hon. Member is absolu-
tely right there. I do not know why
you are leaving us. I am fighting for
your rights.

Surt NAFISUL HASAN: I am zo-
ing to support you because this has
nothing to do with the motion of no-
confidence, We can have adjourn-
ment motions also but they will mean
nothing.

Surt BHUPESH GUPTA: This
again is wrong. The argument that
a Ministry has got to resign on an
adjournment motion being carried is
wrong in theory. Only if the adjourn-
ment motion is accepted on matters
involving policy, the Ministry has to
resign, Please understand this, the
two theoretical concepts have to be
made clear. We have suffered on
this and I do not like my House to
lag behind the other House. I find
that Mr, Vajpayee has now become a
convert of this House. He says,
“Hear, hear”. That is the spirit. If
a very important and urgent matter
agitating the entire country arose
today, the other House will have an
adjournment motion. discuss it for
nearly two hours. Here, we give the
Motion for Papers and the Chairman
will say, “I have passed it on to the
Minister.” If we are a little excited,
we speak for ten minutes. The Chair-
man will say, “Sit down, sit down.
Next item”. We get into bad re-
lations with the Chairman but the
country does not know anything,
The impression created is as if we
are not vigilant. The country does
not know that we do not have pro-
visiong for adjournment motions here.
The country feels that the Rajya
Sabha did not take up the matter,
Members individually and collective~
ly, whereas the other people
took it up. This has a reflec-
tion on us both individually and col-
lectively and yet we want to be as
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vigilant as any Member in any legis-
lature in this country. Why should
we be put at a disadvantage in this
manner? It so happens that I write
out the adjournment motiong for the
other House to be taken up by our
Members and come here with a Notice
of Motion for Papers—or whatever it
is; it has got a flamboyant name, a
clumsy name that I cannot even re-
member it properly—but nothing 1s
done. Therefore, we should be put
on a par and issues should be taken
up as much by us as by them. I
pleaded for it. The note circulated by
the Rajya Sabha Secretariat showed
that this provision was there in other
countries so far as the Upper Houses
were concerned but for some reason
or the other we did not like to take
it up. It may be convenient to the
Government or to the Minister but
certainly it is inconvenient to  the
House as a whole including the Mem-
bers of the ruling party. Therefore,
we remain deficient in this respect.
My only request on this score would
be that the substitute Motion that is
there should be given proper at-
tention and we should be allowed to
make up for the loss by taking re-
course to other available avenues cf
agitating public issues, raising public
issues and Dbringing things to the
notice of Government and having
them discussed. This should now bhe
somewhat possible because of certain
changes in the other Rule.

I come now to Chapter XIV, Call-
ing Attention to Matters of Urgent
Public Importance. Now, the other
House has got this provision, the
Minister comes and answers, We do
have something like that. In fact,
if you see the rules, the formulation
is more or less the same but when it
comes to actual implementation we
are treated in a different way, we are
second-clasg citizens.

Surr A. B. VAJPAYEE: We are.

Suri BHUPESH GUPTA:
have such a motion there,

If you
it is
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papers and

the Minister comes and ans-
Wers. They can ask some
questions. In our House we have also

got something in the nature of that
but again we are told, “I have passed
this on to the Ministe”” and the
Ministers generally re.nain silent.
If we go on badgering ‘hem, they come
sometimes to say something but on
most occasions they do not come at

all to deal with such matters. There
again we are deficient. The Lok
Sabha has a lead on us. A good

change has been made and a Calling
Attention Motion of some sort will be
allowed in this House. All T say is
that we should co-operate so that this
thing becomes operative and active.
We shall give plenty of notices, I
agsure you, from thig side of the
House, and from the other side too,
it you like, so that we can demon-
strate that we are ag alert, as vigilant
as anybody else in this or  other
Parliaments,

Tug DEPUTY CHAIRMAN: Mr.
Gupta, you have taken over an hour
and a half.

Surr BHUPESH GUPTA.
but you have no business.

DEPUTY CHAIRMAN: But

I know

THE
there are many other speakers. Over
twelve names are with me.

Surr BHUPESH GUPTA: The

other Bill is not coming, We can go
on. You can get more speakers.

Tue DEPUTY CHAIRMAN: I do
not want to stop you but am only just
mentioning that there are twelve more
names.

Surt BHUPESH GUPTA: You will
be short of speakers, I can tell you.
That is the arrangement of the busi-
ness of this House. I am helping you
really, you will understang it later
on.

1 now come to Chapter XVI. Here
again, I feel that we should not be
very touchy about privilege. Cer-
tainly we should like to be protected
against very malicious interference
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with our work as Members of Parlia-
ment but we should be ready to place
ourselves in the searchlight of pubuic
criticism, Even if some uncharitable
things are said about us, let them be
said. As public workers, we can
stand up to them. If we are gond,
people  will say that the criticism
levelled against us was bad and cor-
rections will come from the people.
If we are really bad and deserve such
criticism, we should not be protected
by rules of privilege. I think some-
times we tend to use this rule regard-
ing privilege in a very rigid manner,
We the Communists have the pri-
vilege of being attacked almost every
day by the multi millionaire press
but T can tell you, Madam Deputy
Chairman, we have become  thick-
skinned in this matter. Whenever
they do such things, it is for us to win
the confidence of the people by our
action. We should not come with Pri-
vilege Motions unless, of course, there
are very serious cases in which gross
interference hag taken place. Now,
personally, we do not like the man-
ner in which, for example, the Blitz
paper was hauled up in another place
and punished. Well, something was
said about things being frivolous; if
they are so, people would not take
them seriously. Anyway, we should
not be so very touchy. On the con-
trary, I should like Members of
Parliament to be open to criticism.
Let them be criticised. What we need
today is more criticism: the conduct
of everyone of us should be subjected
to criticism from a democratic angle;
let them even be criticised from other
angles, and we the Members of Parlia-
ment should show an example to the
country that we can stand on our
own, show that what we are doing is
for the good of the people and if we
are subject to adverse criticism, others
will protect us, We need not take
cover under the question of privileges
here. The law of privilege should be
codified—that is absolutely essential—
and the public should know  what
exactly is the law, what constitutes
a breach of privilege. Today there 13
absolutely no certainty about it all
because we still live in the old days.
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As T said, I would not like to be very
touchy about this and only in ex-
ceptional cases should we invoke the
Rule. In ather cases we should ignore
them. Memb-=rs of Parliament should
be open to criticism.

Surr P. N. SAPRU: I wish Mr.
Bhupesh Gupta rememberg what he
had sent so far. He referred ques-
tions to the Privileges Committee
which need not have been referred fo
it at all.

Surt BHUPESH GUPTA: I was ex-
pecting an interruption of this kind
I anticipateq it and it is 5 good thing
it came from our esteemed friend,
Shri Sapru. Bhupesh Gupta is spoken
of in so many ways; that does not
come in, I remember the case which
was absolutely, patently malicious.
Suppose somebody calls you, Dr.
Sapru, as a bandit. Certainly, 1
should like this matter brought up but
if they call Bhupesh Gupta as some-
body else or by some other things,
that sort of description, 1 need not be
very touchy and when I came......

Surr A. D. MANI (Madhya Pra-
desh): On a point of order, Madam.
I do not think it is proper for us to
discuss any decision of the other
House. The decision might or might
not have been wrong: He referred to
the Blitz case and then started off
his arguments on the basis of  this
case. I think he should avoid any
reference.

Surt BHUPESH GUPTA: TUnder
which rule does Mr. Mani ask me not
to discuss it?

Surr A. D, MANI: The point is, it
is not proper for us.

Suri BHUPESH GUPTA: You
have your own sense of propriety. It
is different. You are an upper class
man; I am a man of the working class
or the peasantry whom you call
ruffians, 'Therefore. I do not under-
stand all that etiquette. He is a very
elegant man, man of the upper class
ideologically also. I am a man of the
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poorer classes. Therefore my sense
of values and etiquetie is something
different from what he has, He said
I mentioned something about Lok
Sabha. But you got an editor put on
the bar and a whole melodrama was
enacted there and you think it is
nothing?
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Surr LOKANATH MISRA: Mr.
Mani is a working journalist and he
represents that class.

Tre DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, you must not refer to
that.

Surr BHUPESH GUPTA: All right.
In the Australian Parliament if such
a thing had happened, wouldn't vou
have objected to it? I say that the
Presz is demanding that the privilege
rules should be codified and I think
it is high time that we did it. We
need not feel very touchv about il.

Now there is the Rules Committee
mentioned in Chapter XIX, The
Rules  Committee never functions.
What is the Rules Committee for? 1
have been a Member of the Rules
Committee I do not know for how
many years and I do not know what
I have done there. Absolutely noth-
ing. Therefore this Rules Committee
is again a fiction, Now, can I criti-
cise my House? I think 1 can.
Therefore if you want to have a Rules
Committee, you have it but the Rules
Committee should review the func-
tioning of Parliament, should review
the operations of the Rules from the
standpoint of democracy. Therefore
we shoulq have occasional meetings of -
the Rules Committee in order to re-
view how the Rules are being ap-
plied, how we are working them, whe-
ther we are helping to promote the
growth of parliamentary institutions
through fair and free discussions in
the House. Why should we go to
sleep all the time, get up once in
twelve years like Kumbakarna and
say we are members of the Rules
Committee?
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Regarding General
cedure I do not wish to say much.
There is a tradition that the Presi-
dent’s name should not be taken. In
Bengal—I do not know whether you
have it in other parts of the country—
the daughter-in-law in the house
cannot take the name of husband’s
elder brother,

SHRI AKBAR
Husband’s name,

SHrr BHUPESH GUPTA: Here we
can’t take the President’s name. The
President is not a divine creature or
a Sovereign of the type we have in
England. We have an elected Presi-
dent and we can naturally take his
name, nafurally with some measure of
dignity. So there should not be any
taboo about taking his name, and I
think thig matter should be consider-
ed.

ALI KHAN:
(Interruptions.)

With regard to other things, some-
times the Press—not all but some of
them—misreport and I think 1t is
very important that we give snecial
place to the Press as far as Parlia-
ment is concerned, In fact, minus
the Press, many of us would not be
speaking at all (Interruptions).
You are not conscious of it, I know.
But I am brutally frank in such
matters. Do I think that I can con-
vince you by saying anything? When
I say something about the Govern-
ment it is reported in the Press and
public opinion is roused. The Press
is that mechanism, Therefore do not
be ashameg of keeping in mind the
Press. The Press should publish what
we say here. What are we here for?
We have been trying to convince each
other for twelve years now. The
public should know what we are
saying ; our constituents should know
what we are saying. But sometimes
misreporting takes place, and mis-
reporting of a serious nature. And
I am the poor chap who ig sometimes
subjected to it. Now, Madam Deputy
Chairman, certain nasty remarks are
made against the Communist Partly,
It I get up and interrupt, then you
say, ‘sit down, sit down; don’t inter-
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rupt’. And the Press says that

Bhupesh Gupta did not get up and I
have accepted the criticism. I think
we should have some provision. To
protect against this kind of suggestion
on the part of the Press I have to get
up, not that I want to disturb the
proceedings. So you see, if I get up
there is trouble and if I don’t get up,
then also there is trouble,

Surr NAFISUL HASAN: Your
past conduct is responsible for all
that, Because you get up on every
point so that if you don’t get up on
one point this sort of presumption is
made.

Surt BHUPESH GUPTA: If I do
not answer this thing in a very fitting
way, then again the Press will say I
have had nothing to say.

Suri I. K. GUJRAL (Delhi):
should have raised an issue of
vilege at that time.

Surt BHUPESH GUPTA: No; this
does not ocome under that. Mr.
Vajpayee one day came and said
something about reporting made in a
particular way. It is understandable
that certain political colouration will
always be there. I can understand the
monopolist Press not being very gra-
cious towards me. Similarly the Com-
munist Press may not be gracious to-
wards him and if the Communist
Press does some misreporting, he
should be given a chance to have
this thing corrected. That is what I
say. The matter should be corrected
here on the floor of the House im-
mediately. These are really minor
matters,

You
pri-

Then I come to another question.
Whenever the Ministers quote from a
certain paper and we ask them to lay
it on the Table, they say they would
not lay it. They can take cover,
under Rule 249 but they should not

abuse this privilege given to them.
Normally, the paper quoted should
be laid on the Table of the
House if a demand is made. The

Minister should be made to lay it on the
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Table of the House and the Ministers
should satisfy the Chair at least be-
fore they refuse to lay it on the Table
of the House, especially when the
Members object to this kind of re-
fusal. But we find sometimes on very
frivolous grounds things are not laid
on the Table of the House, things
which would be of advantage to the
House and useful to the Members for
discharging their functions.
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So far 35 Rule 256 relating to suspen-
sion of Members is concerned, 1
think the suspension of Members
should be the subject of discussion in
the House. Personally I think a habit
is developing in our country of using
police force in order to get a Member
evicted from the House, We do not
like such a thing to happen. In the
Uttar Pradesh Assembly it is happen-
ing. It is reported in the papers that
the Auxiliary Police force ig called
in in order to chuck out a number of
Members from the House. Now that
ig a very very bad thing. Why can't
the House adjourn and see that the
moral consensus of the Members is
brought to bear on the Member con-
cerned if he has done anything wrong
so that he can correct himself?

Surr P, N, SAPRU: It won't be

possible at all.

Pror. B. N. PRASAD (Nominated):
It won’t work.

Surt BHUPESH GUPTA: Suppose
a party had 101 Members and the
police force comes in to remove them.
Do you think that will work? There
will be a fight; there will be g civil
war in the House. Would you like it?
You would not like fisticuffs in Parlia-
ment, You can do it because we are
small in number. Suppose we are a
hundred people here; would you move
in an army in order fo get us out?

Surr NAFISUL HASAN: It is in
pursuance of the order of the Chair
that the police i3 brought in.

Surr BHUPESH GUPTA: Let the
Police Commissioner deal with the
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police; not the Chair. There is no
Parliament in the world where the
police enters. 1t would be considered
an insult to Parliament, an affront to
the nation, if police is brought in, In
the Italian Parliament
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Sur1 M. RUTHNASWAMY: On a
point of information, the police were
called in to take away Irishmen who
gave trouble in the House of Com-
mons.

Surr BHUPESH GUPTA: He is.
living in Parnell’s time, I think we
have travelleq far ahead of that.
Police in British Parliament?

Surt M. RUTHNASWAMY:
if there is any trouble.

Yes,

Surr BHUPESH GUPTA: When?

Was it in the 19th century or 18th
century? ‘ N
Sarr NAFISUL, HASAN: Even

now, when he disobeys the Marshal,
who acts in pursuance of the order
of the Chair, only when the police
comes in, =

Sur1 BHUPESH GUPTA: That is
not so, In the British Parliament the
police will not come in now-a-days. T
know the former Labour Minister,
when he wag a member of the
Labour Party, Mr. Emanuel Shinwell.
He walked up to the other side and
slapped a Minister. He was asked to
quit, but he would not,.

Surt P, N. SAPRU: Is it your sug-
gestion that it should be open to a
Member to bring to a standstill the
entire business of the House?

Sart BHUPESH GUPTA: But how
does police help your business to be
conducted?

Suarr P. N. SAPRU: We may have |,
our own police. We may have our
own Watch and Ward.

Surt BHUPESH GUPTA: What-
ever it is, how doeg the police help
you? If disturbances take place, you
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can adjourn the House,
° tions.)
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(Interrup-

Surr P. N. SAPRU: If you make it
impossible for the business to be
carried on, what is to be done?

Surt BHUPESH GUPTA.: There
again, you are a very learned man,
You tell me. Suppose in Bengal we
are 100 in the Opposition and 150
there, on that side. You call in the
police and ask the police to act, There
will be fight inside the House and the
House will not go on.

Sart AKBAR ALI
point is, how is the

KHAN: The
order to Ybe

kept? If somebody makes working
impossible, what is your alternative?

Surt BHUPESH GUPTA: Moral
sanction,

Hon: MEMBERS: No.

SHrr BHUPESH GUPTA: With
the police how would you do such
things?

Surt NAFISUL  HASAN: Only

when moral sanction is not going to
work that 15 done. It is only against
those persons who do not believe in
moral sanctions.

Sur1 BHUPESH GUPTA: I think
we believe in moral ganctions.

Sarr M. M. DHARIA (Maharash-
tra): May we know why Mr. Gupta
is particular so far as this provision
is concerned?

Surr BHUPESH GUPTA: The hon.
Member thinks that some day he
would like the police 'to be set on
me . .

Sarr M. M. DHARIA: No.

Surr BHUPESH GUPTA: . but
the House will not go on. I can tell
you, if you bring in the police, I
shall fight and die here before I am
chucked out. You can take it that I
can go out on your orders or if all
of you, Members, want me to go out.
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The police will not throw me out.
Therefore, do not go into that.
Surt M. GOVINDA REDDY: The

question of police does not arise,

Surt BHUPESH GUPTA: The prob-
lem has not arisen and I think that it
is not necessary. But it is abhorrent
that Parliament House should be in-
vaded by policemen, take away Mem-
bers of Parliament by force. If we
have failed, all of ug have failed. If
we cannot correct an erring Member,
well, let us try to do it otherwise, by
talking to other Members, by talking
to his Party, by bringing to bear
upon him our moral influence. I think
it is possible that we could discuss it.
But the tendency today in most parts
of the country is to call in the police
whenever they like. What has hap-
pened to the U.P. Assembly? By
frequently calling in the police. have
you served the cause of the Assem-
bly? If disturbances take place, let
the Assembly be adjourned or even
prorogued. Therefore it does not
help. That is what I say. 1 do not
think that I will give you an occasion
at all to attract the police force.
Therefore, if a suspension is made,
the matter should be discussed and
debated in the House. Why should
not the suspension be debated? We
summarily suspend him. No. When
the man is there, there should be a -
proper discussion and the person
should be in a position to state why
he should not be suspended. Others
may speak either for or against it.
The opportunity should be given.
Therefore, I say if you bring in the
police force every now and then, what
will remain in the country is not Par-
liament but the police force. It is
the surest way of putting the country
at the door of a dictatorial regime.

SHrI,AKBAR ALI KHAN: It will be
only in exceptional cases when it is
difficult and absolutely unmanageable,
We agree with you and we do not
accept the proposition that the police
should come in, but if there are one
or two Members who make the work-
ing of the House impossible, what
are we to do?
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Surr P. N. SAPRU: The police can
be under the control of the Chair-
man. The police working in Parlia-
ment can be under the control of the
Chairman.
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Surt BHUPESH GUPTA: But lathi
charge is not the right way of dealing
with Members of Parliament inside
the House. Why must we have lathi

- charge upon us?

Surt A. B. VAJPAYEE: From police
you have shifted to lathi charge,

Surt BHUPESH GUPTA: Other-
wise, how will you remove me?

Surt M. RUTHNASWAMY: They
would bodily carry the hon. Member
out,

Suri BHUPESH GUPTA: That is
right, but suppose the Member is a
little bulkier than I am. What hap-
pens? Do not go into that. Now, it
leads to clashes. It degrades Parlia-~
ment. Please understand that vou
have not gained by it. In Pakistan,
Parliament and Assemblies have time
and again been adjourned when Mem-
bers of Parliament were very strong.
That habit of calling in the police
should not be created, Moral force is
the biggest force. Do you think today
that we are controlleg by the fear of
the police? If we are controlled by
anything, it is by the fear of moral
disapprobation. = That is the thing.
Develop it. But who is to control the
Ministers?

Sart LOKANATH MISRA: There is
no Minister now in the House,

Sur1 BHUPESH GUPTA: Can you
send for the police to get them out?

SHRT P. N. SAPRU:
behave.

If they mis-

T DEPUTY CHAIRMAN: Now,
Mr. Gupta, you have dealt with the
police.

Surr BHUPESH GUPTA.: There-
fore, as far as the point of order is
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concerned, I do not like anhy dicta-
torial methods in the Legislature.
Whatever the Chair says is final.
Suppose the Chair says it is defama-
tory. A medical man may be in the
Chair as the Vice-Chairman of the
House. Now, how would he interpret
what is defamatory? Normally, he is
not expected to know it. He can say:
I rule it out on the ground that it is
defamatory on the advice of some-
body. Therefore, I say in respect of
points of order, such things should
be open to review from time o ume
because sometimes very bad points of
order are raised in certain Assembilies.
Therefore, it should be reviewed.
Occasionally it should be reviewed.
Therefore, I say that it should be

204.

provided here.. It is said undigni-
fied ... .
Surt NAFISUL HASAN: Do you

not think that it would be impossible

to work if in Parliament on every
point of erder a  discussion takes
place?

Surr BHUPESH GUPTA: The
point of order stands. When it is
given it is final. I am not saying that
at that time you debate it. But later

on there should be a provision for
some review, if the question is raised
after the House is over on some other
occasion. I understand your point, I
am not saying that it should be de-
bated again concurrently.

Now, I come to expunctions. Ex-
punctions are made, There are rules.
But we find expunctions are some-
times made without caring for the
rules. Take for example the other
day in this House Mr. Krishnamachari
called us traitors. I could not get it
expunged. But everything that I said
against him, most of the thing, was
expunged. I do not know under
which rule my remarks were ex-
punged and not Mr, Krishnamachari’s
utterances against me. 1 should like
to know it. Therefore, this should
be . . . p :

SHrr AKBAR ALI KHAN: In such
matters somebody should exercise
discretion, whether it is your own
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affair or the Minister’s affair. Other-
- wise, Mr, Bhupesh Gupta, democracy

will not work, If you are working

up to it, then it is a different thing.

Surr BHUPESH GUPTA: Is it your
conception, Mr. Akbar Ali Khan, that
for democracy to work you must allow
Mr. Krishnamachari to call the Op-
position traitors and prevent the other
Opposition Members from repudiating
it?

Surt AKBAR ALI KHAN: No. I
am not supporting him, I may not
agree with him. That is a different
thing. But there may be occasions
when the Chair should have its dis-
cretion.

Surt BHUPESH GUPTA: 1
but you have the rules here. You
lay down exactly on what grounds
things could be expunged. The rules
are there, The rules should be ad-
hered to if you like. But it should
not be as if because 1 have caused
-discomfiture to the Minister, said
something he does not like, there-
fore, it should be expunged. No. If
it comes within the mischief of the
rule, by all means expunge it. I
have no objection. But it should be
a two-way traffic. If the Minister has
said something that should also be
expunged. We want the protection
of the ruleg here.

295

agree,

My final point is about the rule
mentioned in paragraph 38 of my
Minute of Dissent about the All India
Radio. I want that rule because it is
a Government institution. Thege are
new suggestions. Why do you go by
the old rules? The All India Radio
makeg a coverage of Parliament’s pro-
ceedings. Many of you listen to it. You
will see how the Government’s case
is made out. Suppose the Budget is
discussed. A few make speeches in
support of the Budget, praising it
and most speakers speak against it,
opposing it. The coverage will be
such as to create the impression that
most of the Members had supported
the budget and very few had opposed
it. These things happen. Inconvenient

[ RAJYA SABHA ]

and conduct of
business in the Rajya Sabha

things said against the Ministers are
not included.
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Serr ARJUN  ARORA (Uttar
Pradesh): But most of the Members
do support it.

Surr BHUPESH GUPTA: The trou-
ble with you in the Congress Party is
this, thig is the dilemma. He speaks
against the budget but votes for it.
They can say that he voted for it
but his speech should be correctly
reported. That is the paradox into
which you are placed, but we are
not. Anyhow let it be properly re-
ported. It should be objective. All
I say is, do not try to artificially keep
out some things. Suppose Mr. Arora
makes a long speech. You are there
criticising the Government but you
say that the Finance Minister is very
good. Would you like thig point to
be reported in this way that Mr.
Arora paid tribute to and compli-
mented the Finance Minister? No.
You would like other things 16 be said
and after that about the voting. In
this Parliament I find that sometimes
we come out with solid criticisms from
both sides of the House, Congress
side and this side.” Together we criti-
cise them on many things. That
should be reflected properly by the
All India Radio because it gives the
version of Parliament and a report of
what happens in Parliament. 1 think
it is very very necessary that they
should do that. I should like {o have
some kind of supervision on that kind
of thing through a proper mechanism
so that the reporting coverage is ob-
jective. That is all I say. It should
not be weighted in favour of Govern-
ment.

Surtr P. N, SAPRU: A Board.

Pror. B. N. PRASAD: It is a good
suggestion.

Surt A, B. VAJPAYEE: Only the -
Lok Sabha is reported well.

Surt BHUPESH GUPTA: You
must know how to get more time.
Here I say if you function vigorously,
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attack the Government and you get
more time. I know they cannot miss
it. Attack the Government on points
on which the Government should be
attacked. But the trouble with you
is on good points you attack the Gov-
ernment and on bad points you sup-
port the Government as far as you
are concerned. Anyhow this is the
problem here.. Therefore, I say that
the coverage should be good and I
do not know whether some mechanism
should not be there in order to ensure
it. This is another important matter.

Then 1 come to translations, I
understang that Hindi translation is
now being arranged for. There should
be simultaneous translation in all lan-
guages. Hindi is not the only lan-
guage. Other Indian national lan-
guages are there. Hindi certainly is
the official language and is going to
be the official language for all-India
purposes, but it is not the only lan-
guage. Members of Parliament come
from all parts of the country from
the poorer sections of the community,
many of whom may not follow Hindi
or English. They should be in a posi-
tion to follow what Mr. Sapru says in
his chaste Oxford English with Ox-
ford accent. Even people knowing
English do not understand him some-
times. It should be translated into
various languages. Why only Hindi
should be there? It is possible today
and it is within our reach to have
arrangement for simultaneous transla-
tion into Hindi, Urdu, Telugu, Tamil,
Malayalam, Bengali, Gujarati, Marathi,
Assamese and so on. Everything you
can do.

Surr N, VENKATESWARA RAO
(Andhra Pradesh): Is it possible to
translate simultaneously into fourteen
languages?

Surt BHUPESH GUPTA: I have
attended conferences where it is very
easily done. I found in a university
in the Soviet Union which I visited
provision for thirteen languages, not
only their languages but also other
languages. Anyhow you have the
Janguages. It is a mechanical thing.
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Once you have it for one language
you can have it for two languages
also. It is a2 mechanical contrivance.
You can multiply and make various
arrangements. It is undoubtedly a
liftle expensive, but why should we
not spend money on it as it is abso-
lutely essential? We do not like that
the speeches should always be made
in English or Hindi and otherg should
not understand them. In any case I
should be in a position to speak in
Bengali if 1 like. For twelve years
I have not spoken in this House in
Bengali, Why should I be debarred
from speaking in Bengali? Why
should he be debarred from speaking
in Malayalam if he wants to speak in
Malayalam? I do not like that. These
are Indian national languages and
arrangements should be made so that
the Members can speak in their
mother tongue if they like, That is
only showing respect to their mother
tongue,

Surr ARJUN ARORA: If the hon.
Member wants to speak in Bengali,
he may do so. We will welcome it.

Sart BHUPESH GUPTA: There is
bar. Mr. Arova is forgetful of the
rules. 1f T know English or Hindi, I
cannot speak in my language, I am
barred by the rules. If anbody now
wants to speak in Malayalam who
does not know English or Hindi, he
has to write out his speech, give a
copy to the Chair beforehand and
then make the speech. (Interruption)
Therefore, we want to change that.
There should be arrangement for
simultaneous translation. These are
the galleries. Have you seen any-
body there any day? I have not
seen, Sometimes I see some Gover-
nors there and I do not see anybody
else. They can be easily transformed
into proper boxes or cubicles which
could operate the machines for trang-
lation. We can easily buy.them from -
any country. They are very com-
mon today. I think if we spend a
little money, we can make this
arrangement here and now. This is
So simple in other countries, Why it
should not be provided for here in
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this House, I do not understand. That
is conducive to national integration.
Indian Parliament speaks not only
the voice of India but in the languages
of India in the common deliberations
of the biggest nationa] forum. What
else could be a greater example t0
the world than that we are speaking
here in different languages? When
we quarrel, we also quarrel in our
own languages and thereby we deve-
lop a common symphony in the debate
and discussion. It is very very im-
portant. I think a recommendation
on thig had been made by the National
Integration Committee, and the only
ground on which it is rejected is that
we have not enough funds. Have you
found out how much money it re-
quires? First enquire; it doesx not
require much money at all. There-
fore, I would ask the House to consi-
der this matter. If you do not have
all the twelve, start with some of the
major things. You have started with
Hindi. At least we will learn Hindi
here, it will help us also, help those
who do not speak Hindi. But start
with at least some languages. Urdu
language should be there and other
languages should be there, If you
like, I should say that Bengali should
also be included. Have respect for
all the languages, but this is for you
to decide. I do not say that all the
twelve should start on the same day
together. But start with as many
languages as ©possible and make
arrangement for simultaneous transia-
tion in this House. I would like this
to be done in the other House also.
These are my observations with re-
gard to this rule.
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I hope I have covered the entire
ambit of the rules.

Surr AKBAR ALI KHAN: More
than covered.

Suri1 BHUPESH GUPTA: That 1

have done. This is the only occasion
in which you can speak on this sub-
ject. Never can you get a chance to
speak on this subject. Probably it
will be the last chance for myself.
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Finally, I should like to pay a

tribute to the work of the Committee
where we worked in a team spirit.
We did not inject intp it anything in
a partisan spirit or narrow party
spirit. We tried to function ag if we
were the representatives of the House
and not of any particular Party. Des-
pite our very serious ideological,
political and other differences we so
functioned in the Committee under
your Chairmanship that we could
produce by and large an agreed thing.

That itself is 5 tribute to the

4 p.M. collective approach in matters

like  this. If we Thave
given some Notes of Dissent,
it is only to  highlight some

of the tasks which need to be faced
later on, some of the problems which
remain unsolved. The generalions
that will come after us might consi-
der in their wisdom whether what we
have said was wrong or not and then
it is for them to decide as to what
should be incorporated or not,

Madam Deputy Chairman, I think
by and large, we have all tried to
make this House a success. This
House is sometimes despised by out-
side, not bere: “Oh! you are Mem-
bers of the Rajya Sabha!” and so on.
Well, if you ask me, very politely I
say, with all that we discuss some-
times it hurts us because it may mean
a reflection of how we function in this
House. Therefore, I say that we
should, so long as this House is there
in the present set-up, try to make it
a vibrant institution, a vigorous insti-
tution, we should try to transform it,
within the limitations of the present
system as far ag possible, as an ins-
trument in the service of the people
and we should make it a tribune of
the people if we can. Tt is a very,
very difficult and ambitious task but
none the less, we should try to make
it so because Parliament is glorious
only when the people’s interests are
reflected in it truly; Parliament is a
success only when it carries forward
the vital interests of the masses and
speaks out against tyranny and oppres-
sion and the forces of dark reaction
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and so on. Parliament is good when
it is progressive; it is bad when it
is retrograde. And we have seen the
degeneration of Parliament in many
countries, in South East Asian coun-
tries, when even under a Constitution
Parliament’s functioning gets debas-
ed, demoralised, degraded on
account of the advent of the
reactionary  forces at the scene
of parliamentary  politics. We
hope, Madam Deputy Chairman, that
that shall not be the fate of the Indian
Parlinment. We hope that we shall
not only be helped by the powers that
be in order to strengthen the parlia-
mentary institution but, what is more,
that Parliament becomes such an effece
tive institution that bars the way to
reaction wherever it may be, and we
should try to fashion our parliamen-
tary work so that we become truly
vigilant about the rights and liberties
and interests of the people, Rules,
procedures, conventions and traditions
must vield to the interests of the
people and the nation. Therefore,
whenever we discus such questions of
traditions, conventions, rules and bye-
laws and other things like interpreta-
tions or the conduct of the House, we
must always have in our minds our
people, the downtrodden people, who
look forward to us for succour and
relief, for a fair deal’ for a good life,
for sccial justice being meted out to
them and who want to be saved from
the hands of the concentrated power
of wealth and so on, Therefore, that
should be our approach. Parliament
has to develop more and more @ social
outlook, a democratic outlook, and
that must be a dynamic outlook. Par-
liament should function in such a
manner that it has no compromise
with the forces of evil and tyranny
and oppression; on the contrary, it
should become a fighting institution in
the hands of those who stand for pro-
gress and want to go forward. That is
how we should view it. We should not
imitate these countries of the Common-
wealth and other things. They are of
bygone days, They are obsolete in
many ways. They do not answer the
needs of their own people. They are
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the creation of a society which is full
of vested in!erests, Therefore it is
not right for us, a brave nation liko
ours, to look to the English House of
Commons all the time i1n order +to
decide what we should or should not
do. We must take counsel from the
people of our countiry. We have onr
traditions of struggle, our traditions of
progress. We have got a fund of cul-
ture and civilisation and I think once
we know how to go forward, we will
also know how to draw upon our past
heritage and combine it wilth the
current needs of our situation and see
that the Parliamentary institution be-
comes g shield against all forces of
dark reaction and it becomes yz fulerum
of progresg and advance for the people
and the country. Parliamentary insti-
tution shines not in the speeches but
in the nature of the service it renders
to the people; parliamentary institu-
tion  projects itself, by day-to-day
work, into the hearts and minds of our
millions of people, peasants, workers,
working people and toilers in all parts
of the country who begin to see more
and more of our conduct and look at
us and say: “Here are the true repre-
sentatives of the people”. This is a
great and ambitious task but neverthe-
less that is how we should set about
the task and the assignment that has
been given to us.

1 welcome these Rules which have
been modified by this House—and
the other House—and I hope that we
shall give substance, flesh and blood,
to these Rules. Thank you,

Surr A. M. TARIQ: Have vou
finished your speech?

Surr BHUPESH GUPTA: Yes.

ot fammmmT wenenast Wyfean
(wew 9w : sqEWSfT wEivyT, ¥E I
oy faarad 7T § T foa s wfufe
42 oy g afufd F1# 3w sy a1 AR
79 &9 ¥ A7 ¥ 9gY & S & §
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TAE( @7 AT § )
¥ 924 a7 AT §O QM AR A
T fewmar argar § 1 &% I 7 wow
# al& ¥ Faear § @), T TR AR
w1 &7 FT 9T 3F @ T 1 AR
SHY ATEY FTH 97 4 W AT AT
2199 FHAHl F go Al N AR QAR
Arfvd faan § e wedl 72wl (el
& IR H uw wid 3 gamE fean g v a=1-
Rzt FTF w1 wfaaR wfasas 3 A
®t faar A wefgd, fra? fa woa <@
& A% ga’ @ Al 1w fear ST
qifgZ | & o<1 8 fawx ¥ wawe
TEATE | AT F1E G I & feaaed’
@ #R I I F FIC GIF T AT
ARAT 9B FFAT § AR gEA  fE
qig *r "rfa 9@ S Fifgy w%
T feaf 3§ ¥ so¥ ggwd 7@ g
FIT AT A AT JBT AT § SR
g1 Afu#rT faar wrar Mgy A T
IGH( 98, AR AHT GG F HfTH
#ifad FT fagr SAr 9188 | ¥ W
W WY § T EAR AT W U
g Sa% AT AN AX T T@AT E A
IqFT A4 TIT IS F1 AHF L AT -
aqr fegr T@T §, FIEFAT 97 9
a&t B wYar fear sty & 1 Qe A
A& g fa Sawr wfusr faega @ifqd
g0 1 gar At w1 afwe difea @@
q fadr <t afcfeafs & sfaq adf
aaqar | afg ga 997 qOT IET AT
Sadt wfus qe7 g7 77 wfew fear
I qi Ia fRfr wFR Frowela
LA CE R HE AR O CRECh
9 Fq7 I0aT FRAY & q9r FF &
#IT gt feafa #, 7g 91 q@a@ foar
& Saar & faig waar § A= wadt
FdqE FaEqr § SqF V6 AHAIT

g
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qeA] Y qEIFT FE F I H
Y B ==t Y 0E ) qg wex g fE
W& qIET T 3 § A A ¥ FGI
wedIFd g1 oy § & 90 7o A
A § | W 9 fraal ¥ oAl
qaaT ar & | fC ot 7€ Fag § gar
@y ¥ oft mmar & fR w78l .
%1 1% GE § gRUHET WY g
F oftwmEsy %% YW S ®/ET
PR TfEA T w9 & W
fre TaFr TUATY F qUE, fRAT oA
¥ q1r WK & T 3¢ TEUIAA
3 & 9 ¢ F4T ¥ g oA gEfwe
ot g1 sy & 1 wT gg wear fa fawga
2 fequaw FT 67 I & #K SaR
w9 F) EE TE F 9@, qar F
TE WATT 1 W, TS 19 qrE A
st fawTT ¥ SeFl 3@ AR ¥ |
T@AT WA fF SARt Ty HF F
frofn & iR feefl W &) weAlEd
FE I @ T A A gV IR«
H=WT T | HFTHAC TIRT F HHRT
HEFC F T S 0 AT T FE
@l &, Tar A1 7F faqrat 7E¥ 9

H7 T WA WE Arfew AT
F IR F 1 3R IR F AN A g
ST oY, IAF AT g/ STHT AN
2T & o) Tifew 3N & 1w 97 wafaa
wa) wgRa & qE {1 Iy § | Ly
Tt ATIET WL R § A1 EFR FR
g R Y T e § wRIT gy
ST & | 9F TO A § 7Y A
Wg g9 AT FT qFRT FT AN FT
TG § AR IGH 9 Th A IGHA
farg o7 ®1 = Fq FT AT §, SgFT
¥ drq wway € fv ag (ol &
TG S\F AT §, WE Aifeq vyvwq
A F wifqd g o 79 fq ¥ *m
F1 gAY qx egfae g q@ar § 949 f6x
IgF| Wigd frar A wifgy | av 4|
feafy ¥ ag ufuw 9 & SR BigT; -
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fg ag =2 @ SaFr s@@ 1, SaF|
FNFIT FEANT ALY A0E ¥ T AT,
T8 FO AT AEN gNT TET AT
g TAFT TNEA  Fi ICYOH &
faadiy @ € #T AAA & gefemim
FT TF ¢ | Zaferd ag & sqaeqy § &
Tq A€ 9 TR W Aifey w@EW
#1 fevuars w¢ fear, aa9g 9% f*
YT SaFT ugfez a7 & 9% 9f
g wENFT A8 s & gafad gw
FEA\FIT FT feqr 7, g 3F AT
TG | g AIES F) TG ¥ 9A7 T
5 T 999 § "Nl &, qETATE)
¥ wysq faad N ww § § @M
A1 gFa § gER AfEd F FqT 0 ¥eF
wg ¥ g9 WE Tifeq aq 99T fAy 9 3,
fa7 ¥ & Faw » wsfaz gu #T 99 &
FWET T fEUarE AT AR 9
feguais fa¥ gaR WA W W A
Ig FF FT {F g0 Fq19 AT T T2 |
N TF q&E I TETA 3F AL AT
21 ¥ed Ha ¥ Yo Mifew fa¥ a4 %
TAN ¥ Faw Y usfqe {57 7% | uw
W Tifew &1 qiw Afew F O H
gefaz &3 faar war #iv ¢ #y feg-
uets: Ffearvar | wrAdy wews ¥
TVT 35 1 {IA1T qat ST 7 fenuans
FT fgar o7 3= YHT T ST 59T
FAM SVF ALY SHAT | AT FAAT FLY HEAT
feg a1 F1 af=was g MT goaT
ez gawd § {5 waT gfawr a1 ar
a1é Nfed 7T 29T § MT AT T T8
ar q TR FT GhY 8 | sTasafa
wE\EAT, Tg GIareer €Y a1 & £ faed
I qBT WA § SR @ a4
Hf9q AT § | T T THA G IFT
Faig 2T & aY ane FA(HA SaT §
77 wifefoas G0 &7 a3% [WH
AT & A TRT wegy F7ar § 9
FAT 30 FHT A FN AT GrAT aT
gl &1 § 78 Wi 9 g fF gniR
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fafaeze aW stra a@ET oY HAGEfae
FoT & SAFT TAF ALY 7 § ;T
g & F Forgar sarg 7 faar s saat
%81 & | odY feafy & oz sfusesasy
T 37 %17 Tp wfawmT 5T Afsy
fF s fat wama &1 %@ 91 g
FT uFq § M P qara w7 A @
NEAIET FL GFY &, W A% B AT
ST HIT FT W & I5 IATWT AT GG
¥ faega faodm @wat € 1 qHT feafy
FHY Ay ameaT fer Eqg sH a H
=9t g9 a1 §IT FT AT I/ 1T FI
o fearem | gEy fogfa § gaiy
HET FT IF AT F faA0T Far fey
f& ag mow feagt & ofeada %
TRTY HET WM & TH TFIT & ©F §
f& %€ sgt ov frfaee ot o7 o
¥ mana fEET 90T T SET A ¥
TFTT GET FT mFar g 1 afFa ww
a5t 7% 3@y g fF fufaced v @
afezqz fear mar & WY wg Tt 7
STT T SR & FIC BT faar mar
& fr o wvd &1 91 9 qama ¥ wF
& M o5 997 &7 TG 9T ALY &
BT & | EAY T5 2) a9 wfaF R
g @ & {5 5= %15 9w qafsa ¥ g9y
T@al g @t & $4FT saY 3 F fau
arer 8% & MWT WA A qrwe 72
EY Ay & W1 SHAT IAT ALY ¥ A
37 a% & F% Afezge gwA WA
€Y W 2 TG § | 3 AF HigsIT
X F gz WY fifaeg 1 98 wfgFe
g f& 7 =g at fwel woT %7 997 2
HFY & WX T g a1 fFET 99 FT
I ALY T FHT § AZ AT GRT
IE 9F Frosfyz | 7 LA 1 A
sfaa adi & 1 wfew fufre e
TH 1 F1 F 18 Faea7 780 @ f faat
¥ &1 Fatq a1 wfer a1 qgf 7w
=ifgq | # =z wqwa Fval g fF g o
TG g g Yoad & HATA WG

306
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[+ fanagm weaEes refear]
wIT zafay 37 sAgwAT 1 IF
& fac g9 7 gw A9 fem wEr
=fedr

5ig § gEANAF qgT F g 94<
i 92 FY 429 F I F FZAT A1ZaT
g 1 &5" § TH a1 AV sumedy g fw
w1 g2 & fag faay g & faux o
IF ®r GT AFAT g 1 fFEY wgw F
RIAA T qZT FLA A1 9@ § Afawa
azi 9T a3 SAITAT AMNIE F fag &
<&t w & | wif@T a8 sAgedr gafeg
@Y vk & f5 waz #1% Agq w1 arAAT
BY a0 THEY WIT ATHA FT €319 W(FT
feam @1 ®F | g1 WET § S IFEEY
q9 TET 8, AW H A 9T TP NITST
FIAT &, IHRY AT ATHA FT £ATT CFGH
femrar 1 5% TifF S ATTEAT FY
qFEH S1F (HaT o7 wF | qA H qv A
9T FET WIS HiqA 9 § Afww
¥yd 97 ¥ T §aq ¥ y Afzw @y
T § AT uF gefee gmn, s AT
/IR ALY AT § | AET 9T 3 qTg A
I F1 I@FHT AT F3 GIEAT
ag v A& gqar 5 wrd 92 & fegwow
F1 Aifey fear o= aifs 3 s €
f& g% g7 79 a 71 Aifeg 0 At

7z vefaz R arar 7Y & 1 ¥5 TA

72 &1 FEAFIR MT g™
fear s £ wrg 92 & 3wt ar
ae T fradr gvoa adY @ ) &y aan
feqfa & T ¥&F & ® o %W #7
uF A Mfew 7l faar war 1 veoF wa
¥ 3@ a® ¥ geai ¥ {1 Afeq fe
gy uF Hr gzfae 78 gar | gufan
Ta g3g § v gErw zfages €
wefefeew € a5 a5 gaoa & fs =g
§& &1 997 §AIY §gT § Ty ®F ¥
gE WiT oy g ¥ gE gafs s
¥ ¥¥ A AT AT X AT syedr 0
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feT IFT IIAWT F A TART &Y
fovar qrang fasd afcrmes ag
TEIEI EiAY & 1 TFHY IAT H AT 3R WG
"2 & feasma & Iy & w0 QW@
¥ famrt &%, sfuw & nfus ==t &7
AgGT & ) 2 0¥ §EA F uIneT gia
§ ST 9T WA FT EATH HIFAT FEAT
giaT g wT A 9k 5 F fog aga
g WEwmF AT € | WR Aeq AFRA
T3 wHd W a® ¥ ww  usfaz
F F AR T I@T & ary faww F4
giT AT F FT KA I Tt AT
HISr GO | # {1 A AT FW §
f% weg w3w ¥ S 9gF wET WA 9T
sq% 77d |42 F F9l @ FT FAGT
savat faatr srar & o= {5 gx e e an
feigeama & stedl & anX ® 997 F0
TEY & | VT FF 47 I F1 gfee W
@ FT Al qF AT 9 F I FT HA9
2 39 W IJW & w9 fqare F@T0
aifed |

sy § fafads wzamady FAd
FY SqqEAT §, W9 TS §, WA T4 qFE]
F1 3@ FT [T 1T & {5 wew & A
go AT FT AT § An ATAR FY
sxaedt € 1 A0 on fafsqy g
FHST Y USTEF A AT S AT 0 &
FA FY §AA AT FIAT § THF TWH
IEF gamar s ey W I9EF
HIGA WA A §UT FT OFF @AT
=1fed f TR 976 a1 17 T &H
g3t fagerar § ) faa gRTa 7% a7
% % 78 gEarzady F¥E) ¥ 99 &Y 714
faar Frar & 9@ 18 w18 faqerar g
2 1T vag Mifag @ omar § 1 3% s
fafarqe qeamgsrd & @we [Iar Jrar
g 1 fowd 57 7@ =i 79w GaEgt ¥
07 faggu @ yF o7 F19 ooy &
faaz &% | o3 #1¢ qaew frdt agergor
faqa a7 NAJT § T IFOT FERT T
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2 & o a7 aga F% & ST weF AT
T QT o (T CIARALT FHEN T FAUA
&Y g97 <@t g, TRY AT TEH ATTHT
qrA 7 At faar a7 T § 1 3w @
q wra wier ekt & fRaer feay smar
&)@y W wue ¥ 587w & B 99
gAY &g ¥ fafaqs qeargadr saeT
FT S@ § @1 &R qrow ¥ g gafs
497 UF g1 § TEDT 7@l A AT
qifw gark oy faaar @ &0 F1 ¢
suF fag 3w q & wag fagifa
fmr @7 w5 1 a1 § 3w Stea wwaa
g fx ¥ fafarg gzangsdr F%ET 47
wifer a7 7% g ¥ T & qew
Y iy T Fng & fou wwy 7=y
aw ¥ fafesq far a1 5% wow §
TG A F1 SAFTTZ 1A F AAAR | BH
Ed 2 % wT agd w1 aRT o AWl
9z IAT F7ar A fi 537 wged F AL
gy E—-98 aY w9l we T F Y E—
AfFA st7 g7 AT 2w walE g AT
g a1 &S qIne T HIA F T & F
faw aga Fw @ng T sar § 1 gaiag
A7 gefAr € BF sy @7 s 3w
qe & faar A0 WL N F & gE
THTT FT aq7eqT FT AT Hrpfy arfs T
uF faa ¥ fag sfag aay faw &% )
=TT gA 39 3fez 7 GwA @y ar en
fafgas cearsd s3a21 &1 =fEa
T FT HE | AT FRT 4% g §
f& fafaas ozagad 3 &1 gud
UE 1 § qzd &Y gar dar Wfer aife
A ETTTF 19 & a1 | foorx a7 63
T T JE FT eggeAr FT & Iy
AT FET SATT A=BT g |

o¥T aF fafads a3
&T Y F17 AT H(AT § aE ATHHIT FH
& ghewm & gar war & 1 77w
Wi A3 ®F a4 AT F § IFH wA
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fafgaw”  maregs @, & AT H
1 faua firar Sy @3 ) 32 Haa
AEWF § {5 TRl aF TWHAT FA g
SEF QT H W wwa 7 fagior g
AT | BT EA 4% AET & (F faet
Humad Ty gead 9T 407 faar sy fs
MEIFTTTIR A FATATE AT @A H
ag mrar & f & A S a7 O
mMET F AT F7 IF AT F ¢ H
@A) Tal & a1 9 I8 aT &0
SqFEAT FIT §, T T FTHALAAT T
g, fe7 =¥ & f% 39 qu £ faax
gY 7 2y 9% A1 ag fvaar &Y wge &1
fam ar weaqra Fi A g1 1| HL T FATE-
FG IFT & A IERI AFWST TG
aer Y 37 | g1 39 gftT ¥ ag weawa
qqegs g 1% SEl qF Trgae avay &
fasr av seqra F1 raw § S9F T H
7 a% &7 fqaw gamr sar afer fy
TaT wafa § o1 AT wAF GEqT a
far g mr & ©7 ux fao g s
arfgd | g5 wm@S § e g% fafaag
TSIy F9ET F7 q@F Agf & | %%
T8 Wgd ¥ Nedrd a7 fad g 8
f9aFT qr5 T agd & wad wia-
IF Z1aT § 7€ F 74T g7 anar ( gEfew
s g fw fafsag osagsdr
FET FT AT FIIT & HiT IHH AT g
fagr mar 2 f% “guz wxg” ag 9gd
/T ¢ |

g & A 3T 7T T g’ F An
§ FZA[ATZAT ) IHHT AT LT & IGHT
¥ 19 387 F FATE | gmIR et
¥ R W T g & IET F A F
FE AW TET R |+ 9 qTg & NEqTal
F AT H FAT FT FIF T AT g
9T g & HiT FEET F7 W 7™
IR F FTHr AR FET  GIAT 2
TAT HAVFA wIeT F1 o &ar ggan
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[fi faaagae wam@re o 9]

t fF az gafre ar =fgq ar =&
< qfems &8y grar @ f “fgm we
T9 wers F1g fme o faesft qr dig 17

I F® T WMuH A AE wT
aiy € | § fyg geIsHe gEE Fr
foE wré oY, suF It § FAm F3
vt & Fifew J[/T w7 W@ § MT WL

YA EIET WY THAT TIFTT FT AQ

Ffagamar A A ‘M AT

Ave giwA & mrar ek | /AT fafa-

I FY 3 e A8 1 WifF 5%
3 wivg sy § a1 wex Freo g foeg

F F STaaT | g O AN wIOEd wHY

OF SIEI @T NI §F 3 MwAT &

am gdwr &Far § W fF aga

wEAqw & favg ¥aw wg@ & i A

2T gy & AT wET AHT A B )

EART ®IAT EHIT goAfeat & o0

¥ o9aT @ HIT JAF FATT g4 F q1E

gy wrar § f5 @ A M a5y ¥

fag A&t s T I G IF I
& | ¥ 70 FUR % g0 g ar fE

gafedi # T 99T BI9 § WX TAF

O, &, &/, €L ¥ FE g g

FYT AT FF KA FTH F9qT & 1 35 G

& A foT vt ST & qre 99 a1

T 7 STF fexdwa & gar & v weie

FT g1 7 & | S 95 Wiwq 47 4

=97 awar &, F% Tt 19X SR fa=e

FET E1AT & AT fHT A7 99 97 ==f

AT T & M fHT Jva T o g7 1y

Y & | a1 gad a1L 7 A7 gH 16 fRog

T Wiy f 3w ‘A S IT A www”

1 Fa0 wfger g, f5av gefaz @@

=rfed, srafdr & feorg & faaq wmA

Tifzg, 7EF a1 ¥ WEEE T WHIT

T §, FIH WIWE W TS & WK

gfvormr % AEY glT & 1 5T A

BUTHRTE TETTF a7 TFET 729 g, SAF

. AR F Y 58T 05 fA17 2 fF oF gFeq
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i fadt W srew &7 AR 5w W
qFeT 3, MY 5 gHFeT 3, FAFET &F
fevma & & srafaawar s34 § smaT
qJT EAT | 98 TF YT 7 T §Feq
faq g, 57 @wr UF f d€e
2T SEF @ §¥eq 8, zofay
o 99T gf, udr sggedr TE g |
% afermeey ot g & fF #
Ty T At wiwar § fF gadr Agaa
FU T TFed g I fF 4T dFeq
FAT F 1% g a FET g o414 §
for d3z & oF &Y T IEFT AH WA
T § 1 35T g8 9% TTe Ay HAT |
& oot WY 5aTX AET IF T4 4T & |
HY T 989 9, 9, R0, Ro M 7Y,
Y TF gFew g7 o fF gefaz g3,
A FfF a9 1 uF F G &, 0F
gY ATy ¥ §iar &, UF €1 &7 96T &, 55
ferdr sadT &1 weAq F T a3t &, sarar
579 s AEY AT ST ERT FT A ST
g arar g 1 fg aw § gardt 9%
sqaedT @, ST A ¥R A gn MY S
Je FrE qiwA’ & a1X ; Tur #1¢ faorg
FX o {5 TAF I § £9 & 59 a9
‘N ¥ IqeNIT &7 q7 T AT ¥
an at fag feqE & T4F £Gq A A
21 =g AT fewarar Ay, faw w1
& SFAT & WY IHFT GINT &Y GHAT .
g 1w afoonn 9% & % 5 a2 faas
T g, IEFT TS 19 AT g 97T |
zefad 9% e wawE & iF a1t
FasTrT, BRI STA 6T, 6% a7
faare FTMT A1 T AT Jrw wmA’ F
TR F IO TH G FHIR AT 9
fom® g% S7 aT 997 F GF | IHHT
TET FT HE FO 1 o) & FF gmy
T5l 9% FT 7o FeRTogE 9T 297 gt
AT ara, gefad s IO g9 M
faw gt &1 7T faw faw faramrt &
i fRd s & 57 a7 Tt FTHF | 7
faa faviy &7 & w1 €7 & oo eqTeqT
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F1 T & | gufed gw o fauy e @
F TS T FF WA’ qLAAL &Y
¥F a7 S wewy gnn el gl
quryd ¥ fag faw "oy 97 q=1 &R
FY SUFTAT FT AT HE |

i #9759 ®F § TO T JraU G
fed g ¥ ‘TT@ EwA &7 qEd A
R T IO FIF & 91§ ifeH
A0 | AY ¥ TR gArR fay wae
FE@F €7 | IYF A § ¥ T TD
FIW AT FH IAAT 41, AT 9§
faawi & gada qEt ar He fHawy &
TR A 21 F awyg ¥ e e,
o SR, foer IraT dfgeg A1
foraar Gra 9 g1 ey, 9w fRam
¥ F™ woaT 91 1 g fAani F 97 911
¥ F@ 7@ Ffzad A W a4
W1 39 T T 947 Y@ 587 (%47
war g “Aifze e W feasnd e
F1 9EWA” FT, 98 9T ITFFT § WX

& §at ¥ wdve %0 fE o A AR
a5 Py 73 § 37 framt A §,
JAFT FE THIT FI HIT J gWET
fad oy § 27 9% faar< F7F, 39 AR
# g £ £ AT SATKT A=ST W0

TGr AT Werd: WiE Aifeq AT
&, I5x aR § A7 AxeAe faar
§ W F 9T F FRed gaw@l A AN
Fer 5 Agarh w7 § wHeHc
93 & T A @AW 29 (6% W,
7 oY 9z & s § et w@r 5 i

- achd 1 wfger fafre? ot adEr
ufgs F97 @ HIT [ ITEHT TR
fae wre Aifeg 7399 1 AL FW
& o fafee foelt Y gram & Sudt
1%t g, a8 A&} Ay gy ) 72 faf-
T2 Y LT Y Ifey fF 2 o1 FF
SRFT AT T | 39 Wwd § A
gar ey § 9% wradia qger @FIT
F41, 787 AT WA
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SHrt NAFISUL HASAN: Madam
Deputy Chairman, 1 support the mo-
tion which has been made by my
friend, the hon. Member Mr. Reddy,
for taking into consideration the
Report of the Rules Committee., At
the very outset I am glad to find the
observations of my friend, Mr. Dahya-
bhai Patel, and also my friend, Mr.
Bhupesh Gupta, when they said that, -
as far as the working of this Rules
Committee was concerned, the work
was done there with no consideration
as to which party a Member of this
Committee belonged, so that the deli-
berations of the TBules Committes
under your chairmanship, WMadam,
were directed to make such improve-
ments in the rules as were considered
desirable. Even when there was an
occasion to take votes on certain provi-
sions, even then, I think, the voting
was not on party lines. Therefore the
report, as it has come before this
House together with the Draft Rules,
I believe, will, in the main, be accept-
able to the whole House.

There is an article 118 in the Cons-
titution, and 118 (1) reads:

“Each House of Parliament may
make rules for regulating, subject
to the provisions of this Constitu-
tion, ils procedure and the conduct
of its business.”

It is a very recognised principle all
over the world that a House of Legis-
lature is master of its own procedure.
Even after making the rules there are
occasions when the rules are suspen=
ded by the House itself. So this
provision of the Constitution is only
a recognition of the well-established
rule and practice in all the Legis-
latures all the world over,

Now in article 118 (2) it is said:

“Until rules are made under
clause (1), their rules of procedure
and standing orders in force im-
mediately before the commence-
ment of the Constitution with res-
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pect to the Legislature of the Domi-
nion of India shall have effect in
relation to Parliament subject to
such modifications and adaptations
as may be made therein by the
Chairman of the Council of States
or the Speaker of the House of the
People, as the case may be.”

Thus our present Rules of Procedure,
on the basis of which we are work-
ing, are really the rules of the old
Legislature subject to such adapta-
tions as have been made from time to
time by the Chairman. Generally
our present rules have worked well;
naturally the rules could be improved
upon. But as it has been observed
by other hon. friends also that gener-
ally the rules have worked very well,
I may submit in addition that more
rules cannot be made to work; it is
the spirit with which work is done
in a house of Legislature that counts
very much. But since they had
worked very well, they were taken

by this Committee to be the basis
on which it was to  proceed.
Taking them to be the basis, the
Committee went through them, sug-
gested such amendments as they
thought proper and then the whole

thing was discussed and the present
Report which is before the House is
the result of all those considerations
and discussions., We find and 1 hope
all hon. Members will agree, that a
distinct improvement has been made
in the Committee’s Report over our
present rules. I need not go into the
details. My learned friend, the
mover of this motion, has already
enumerated the rules by which
improvements have been made. I
may particularly mention just two
or three of them.

More provision has been made for
non-official business. Attempts have
been made to see that practically
all Fridays should be set apart for
private Members’ business, unless of
course, there is some urgency for
Government business when the Gov-
ernment will come forward with a
motion to that effect and then alone
there will be Government business on

[ RAJYA SABHA }
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a Friday. Normally on all Fridays,
according to this Report, the busi-
ness in the House will be non-official.
Also, up till now Questions were not
on the agenda on Fridays. According
to this Report, the Question Hour is
to be there on every Friday also.
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The right of raising matters of
urgent imporiance has been recognised
and provision for that made. There is
also a provision for the appointment
of a committee on delegated legisla-
tion which is not there in the exist-
ing rules, Formerly there was provi-
sion for having a half-an-hour dis-
cussion on only two days in a week,
Now there is the provision that it
could be fixed on any day and for
more than two days in a week.
Reference was made to this question
of half-an-hour discussion by at least
two hon. Members who spoke before
me. This half-an-hour discussion is
normally intended to clarify certain
points which are raised by means of
questions, If the question is suffi-
ciently important and if justice has
not been done to the question during
the Question Hour, then, of course,
that half-an-hour discussion has to
be allowed. It must be left to the
discretion of the Chairman to decide
whether a discussion should be allow-
ed or not. I find here that the Chair
has got to decide the matter in con-
sultation with the Minister 10 know
if the Minister agrees or not. My
personal view ig that since the rep-
lies to the question put in the House,
both original and supplementaries,
are before the Chairman, he <can
decide whether the matter is of suffi-
cient importance or not, and if he
thinks that the half-an-hour discus-
sion should be allowed, then it should
be for him to allow it without any
intervention by the Government or
by any Minister. It must be ‘left to
the Chairman to decide whether the
half-an-hour discussion should be
allowed or not. If the Chairman
decides to have it, then it should be
allowed and only the fixing of the
day and time for it may be done in
consultation with the Minister so that
the Minister concerned may be able
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o be present in the House. That is
all. As far as the question whether
the half-an-hour discussion should be
allowed or not is concerned, 1t
should remain strictly and entirely
in the hands of the Chairman and the
Minister or the Government shouid
have no say in the matter,

Similarly I may deal with another
point along with this one, and that is
with regard to short-notice questions.
There has been a slight change in the
wording of the rule and an attempt
has been made to improve the pre-
sent rule. My personal opinion is
that a simple change in the wording

of the ruie without making any subs- !

tantial and real change, does not
take us very far. Normally it is the
Chairman who admits questions. The
only matter on which consultation
has to be made with the Minister is
whether he will be in a position to
accept it or not as a short-notice
question. That is the first step pro-
vided in the rule, i.e. that after the
notice of the short-notice question
has been received, information has teo
be sent to the Minister and the Chair-
man has to .take into consideration
the reaction of the Minister and then
decide whether that question is to
be admitted as a Short-Notice Ques-
tion or not. After the Chairman has
taken into consideration what the
Minister has to say and decides to
accept a particular question as a
Short Notice Question, the Minister
should not come into the picture at
all. Whatever he has to say, whe-
ther he will be able to collect the
information within the time proposed
or not, shall be taken into considera-
tion and I do not think any Chairman
will not take the objections, if any
have been made, into consideration.
If the Minister does not want to
answer the question, not because he
cannot get the information but
because he feels that it would be
inconvenient to answer that question,
in that case, of course, the Chairman
will admit it as a Short Notice Ques-
tion and fix the time . on which it
should be answered. When the Chair-
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man has done such a thing, the only
thing that a Minister can do is to
come to the House and give as much
information as he is able to collect
by that time and expiain to the
House why he isg not in a position to
give the whole information. Once the
Chairman has decided that a parti-
cuiar question should be accepted as
a Short Notice Question, it should not
be left to Government to have any
say in the matter, Government had
had its say before the Chairman consi-
dered the point. My friend, Mr.
Dahyabhai Patel, complained about
incomplete or incorrect answers; but
the remedy for such things does not
lie in the Rules. No Minister can be
compelled to answer a question in a
particular way, the particular way
that a Member likes. Whether an
answer satisfies the Member or the
House is for the House to consider.
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Surr LOKANATH MISRA: The
point is whether the answer given
satisfies the facts, not the Members.

Surt NAFISUL HASAN: If he does
not give correct answers, the Rules
cannot help us. You can come out
with propaganda and see that the
majority is converted to the minority
view. All actions of the Govern-
ment are before the House and the
country. That is the only remedy in
democracy. By amending the Rules
of Procedure you cannot get anything.

Surr LOKANATH MISRA: In that
case we should not have any Rules of
Procedure; if you argue that platform
will determine democracy, then we
should not have the Rules.

Surr NAFISUL HASAN: No Gov-
ernment can be compelled to answer
a question in a particular way the
Member likes.

Surt LOKANATH MISRA: I think
the hon. Member has misunderstood
what Shri Dahyabhai Patel said.
What he said was that the Ministers
should give correct facts, they should
not mislead the House by giving
wrong information. That is what he
said which is now being twisted.
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SHrr NAFISUL HASAN: My reply
{o this is that the Rules cannot give
you any remedy. If the Minister
wants to give incomplete or incorrect
answers . . .

Surt AKBAR ALI KHAN: It is for
the Chair to decide whether it is in-
correct or irrelevant.

Sart LOKANATH MISRA: Suppose
1 ask a question whether there was
any case of stealing in Calcutta. The
Minister comes and says “No”.
Subsequently it may transpire that
there was really a case of stealing in
Calcutta which the Minister did not
want to inform us about.

Sprt AKBAR ALI KHAN: If you
would permit my saying so, in such
a contingency, the House has the right
to face the Minister with the facts,
tell him that he gave wrong facts.
Then he will be held responsible, he
will have to come out with an expla-
nation or an apology to the House.
That, of course, is the right of the
House, but no Rules can provide for

that.

Surr A. D. MANI: Madam, I would
like to ask my friend, Mr. Akbar Ali
Khan, the Rule under which a Mem-
ber can challenge the accuracy of an
answer of the Minister? The Minis-
ter makes a statement. Next day we
find that the statement is not frue.
How are we to raise the matter, under
what Rule can we raise this?

Suart AKBAR ALI KHAN: Mr. Manj,
if T may be pardoned, this is an ele-
mentary principle of the working ot
Parliament that the House should be
given the correct facts and many a
time when the Ministers had not given
correct answers it had raised the
question and the Ministers had to
come out either correcting the infor-
mation or apologising to the House.

Surr M. GOVINDA REDDY: There
have been a number of such cases.

Surr A, D. MANT: There was one
such case. A question was asked of
the Minister of External Affairs and
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the Deputy Minister answered the
question, which was, “whether the
tribals in NEFA had been given Mili-
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tary training”. The answer was
given in the affirmative, “Yes, they
have been given military training”.

In the evening we met the Defence
Minister and put the same question to
him. He said, “No, no training has
given”. How are we going to get the
facts corrected unless we raise it?
We cannot bring a censure motion
here.

Surr LOKANATH MISRA: Mr.
Hasan wants us to have this deter-
mined on the platform.

Surt AKBAR ALI KHAN: No, in
the House itself. The Defence Minis-
ter will have to explain whether he
was correct or his Deputy.

Tue DEPUTY CHAIRMAN: The
Defence Minister was not asked here;
he was asked outside.

Surr LOKANATHA MISRA: In the
Consultative Committee.

Surr AKBAR ALI KHAN: That
question must have been put before
the House.

Surt NAFISUL HASAN: I would
like, particularly, to say something
about draft Rule 7 which deals with
the election of the Deputy Chairman.
I have read the Note of my friend,
Shri Bhupesh Gupta, in which he
says:

“I am of the opinion that the
manner of election of the Deputy
Chairman is unsatisfactory. The
election should be by secret ballot
and there is considerable substance
in the argument that no one should
be elected to occupy this Post un-
less he or she gets the support of at
least a bare majority of the mem-
bers of the Sabha. I am not also
in favour of one person continuing
in this Office for g long time and,
therefore, T would have liked that
no one should be eligible for re-
election as the Deputy Chairman
of the Rajya Sabha for a second
term.”

-
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This deals with the Presiding officer
and I know that the office of Speaker
of the House of Commons was held by
one person for thirtysix years. Gov-
ernments came and Governments
went, Governments were changed but
the Speaker continued. So, it is the
experience that one gets as the Pre-
siding officer that counts. Therefore,
to think that a person who has once
worked as a Deputy Chairman should
not be eligible for re-election, I think,
is a proposition which cannot in the

least be considered to be anything
approaching soundness.
Surt M. P. BHARGAVA  (Uttar

Pradesh): In fact, he is fully experi-
enced for the second term.

Surr NAFISUL HASAN: Mr. Gupta
continues:

“We have also noted with regret
that in the matter of election to this
office, the Opposition is not at all
consulted by the ruling party. For
our part we would like a conven-
tion to grow whereby the candidate
for the post of Deputy Chairman of
the Rajya Sabha is nominated from
amongst the Members of the Op-
position.”

[THE Vice CHAIRMAN (SHrr M. P.
BuArGava) in the Chair.]

If there had been two offices, one that
of Speaker and the other that ot
Deputy Speaker, there might have
been some justification for the claim
that the Deputy Speaker may be
from amongst the Opposition. What
is the position here? Who 1is the
Chairman? The Vice-President of
India is the Chairman. We are not
to elect him, he is elected as the Vice-
President for which a special and
different procedure is laid down. On
account of the dignity of the office,
both the President and the Vice-
President are non-party men. They
do not belong to any party. They
may have belonged to some party be-
fore their election. Therefore here
the only office of presiding officer to
be filled by election is that of Deputy
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l Chairman and Mr. Bhupesh Gupta’s
claim that the Deputy Chairman
should always be taken from the Op-
position does not stand to reason. If
the majority thinks that they will
have the best Deputy Chairman in a
person who is in the Opposition, there
is no reason why he should not be
elected. He is eligible. This is an
office which must not go with the
Government. On that point I am
quite clear.
party, either the Government party
or the Opposition or he may be an
independent but the majority cannot
abdicate to the Opposition its right to
select the best person and it will
exercise that right. But for proper
working in the House, I think it will
be better and desirable that some
consultation is made with the Opposi-
tion. Now, I know when at another
place this question of consultation was
raised. There are occasions when the
party in power takes time to consider
such matters. Only after it makes
up its mind it can consult the Opposi-
tion. There may be some difficulties.
But anyway it would be a good prac-
tice that the views of the Opposition
are also taken into account when the
question of election of the Deputy
Chairman comes up because if the
person who occupies the Chair most
of the time enjoys the confidence of
all sections of the House, there will
be good spirit all round and there
will be smooth working. Everybody
having confidence in the presiding
officer, there will be no question of
disobedience of orders or anything of
that sort.

322

Then I am sorry to find that there
are some hon. Members who are
advocates of the rights of Members
and of their own right to speak but

who do not care at the same time
for the rights of others,
Surt M, GOVINDA REDDY: And

the Chair also.

Surr NAFISUL HASAN: It is some-
thing mutual. ¥ vou want to have

He may belong to any °

gy
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your rights respected, you must res-
pect the rights of others. There can
be no two opinions about it. Now I
remember the instance of an  hon.
Member belonging to the Opposition—
today also I think he spoke for two
and half hours—who spoke for more
than three hours on another day and
1 was astonished to hear the hon.
Member who is the leader of a party
say that he will not allow the Bill
to be passed. That way he stands in
the way of the working of the House
and he takes pride over it. Is that
the way that the work of the House
can be carried on in mutual confi-
dence and all that? When we expect
proper treatment from the presiding
officers we should ourselves behave
properly.
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Surr N. M. ANWAR
There should be provision
filibustering.

(Madras):
against

Surr NAFISUL HASAN: As far as
the election of the Deputy Chairman
is concerned, I think that the present
provision may lead to a strange posi-
tion when the election may not be
finalised. The provision which is a
continuation of the present rules is to
the effect that notice of motions is to
be given with one proposer and one
seconder and all the motions that are
received will be put to the vote of
the House. If one of them is carried
by a majority, it will not be neces-
sary to put the other motions because
no other motion can be passed. But
one contingency has been overlooked.
Suppose there are three candidates
sponsored and it is possible that all
the three motions may be put and
none may be carried for lack of
majority of the whole House. In that
case this provision will not work. My
friend, Mr. Bhupesh Gupta, has sug-
gested that the election should not be
by means of motions but it should
be by ballot. I am not enamoured
of election by ballot and T do not
mind whether it is secret voting or
open. That is a question which can
be decided but what I do object to
is this. At present constituted as we
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are there is no chance of a motion
not being carried because the Gov-
ernment commands a majority in the
House and therefore if the Govern-
ment is going to support one of the
motions, that is bound to be passed.
But we ought to provide for all
contingencies. There is a similar
rule in the Lok Sabha for the elec-
tion of the Speaker and the Deputy
Speaker. But in Lok Sabha there
will not be any occasion when a
motion for this purpose may not be
passed for the obvious reason that the
Government is responsible to the
Lok Sabha. Whether it is a single-
party Government or a coaiition, un-
less it has a majority in the Lok Sabha
the Government cannot work and
therefore one of the motions is bound
to get the majority support. So this
provision is quite all right for the
Lok Sabha, As far as the Rajya
Sabha is concerned what is the posi-
tion? How are we elected? We are
elected by the elected Members in the
State Legislative  Assemblies. Nor-
mally five or six Members of the
Vidhan Sabha are elected from that
one territorial constituency of the
Lok Sabha. Now a party, although
it wins the Lok Sabha seat, may lose
five of the six seats as far as the
Vidhan Sabha is concerned because
in those five seats it may lose by
small margins. It may win only one
seat. Although it wins the Lok
Sabha seat it may win only one of the
six Vidhan Sabha seats.
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Tae VICE-CHAIRMAN (Surr M. P.
BHAGRAVA): Mr, Nafisul Hasan,
will you take very long?

Surr NAFISUL HASAN: Not long;
ten or fifteen minutes.

Tre  VICE-CHAIRMAN
M. P. BHARGAVA):
continue fomorrow.

The House stands
11.00 A.M. tomorrow.

(SHR1
Then you may

adjourned . till

The House then adjourned
at five of the clock till eleven
of the clock on Tuesday, the
2nd June, 1964.



